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LOK SABHA DEBATES

LOK SABHA

Tuesday, May 8. 2012/Vaisakha 18, 1934 (Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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WELCOME TO PARLIAMENTARY DELEGATION FROM
THE KINGDOM OF SAUDI ARABIA
MADAM SPEAKER: Hon. Members, I have to make an announcement.

On behalf of the hon. Members of the House and on my own behalf, I have
great pleasure in welcoming His Excellency Dr. Abdullah Bin Mohammed Bin
Ibrahim Al Al-Sheikh, Speaker of Majlis Ash Shura (Consultative Council) and
the accompanying Parliamentary Delegation from the Kingdom of Saudi Arabia
who are on a visit to India as our honoured guests.

They arrived in India on Monday, the 7™ May, 2012. They are now seated
in the Special Box. We wish them a fruitful and enjoyable stay in our country.
Through them, we also convey our greetings and best wishes to His Majesty King
Abdullah bin Abdul Aziz Al Saud, the Government and the friendly people of
Saudi Arabia.
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11.02 hrs
OBITUARY REFERENCE

MADAM SPEAKER: Hon. Members, I have to inform the House about the sad
demise of our former colleague, Shri Tek Lal Mahato.

Shri Tek Lal Mahato was a Member of the Fourteenth Lok Sabha
representing the Giridih parliamentary constituency of Jharkhand. Earlier, he was
also a Member of Bihar and Jharkhand Legislative Assemblies.

An able parliamentarian, Shri Mah ato served as a Member of various
Committees in Lok Sabha. He passed away on 27" September, 2011 at Ranchi at
the age of 67.

We deeply mourn the loss of our friend and I am sure the House would join
me in conveying our condolences to the bereaved family.

The House may now stand in silence for a short while as a mark of respect

to the memory of the departed.

11.02 ¥ hrs.

The Members then stood in silence for a short while.

MADAM SPEAKER: Q..441. Shri Adhir Chowdhury.
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... (Interruptions)
i Bifa o YR (Iaem): FAEIG, T USY WREGR B B g1 B @ B, At a
<&l 2l...(aem)
& HBIGAT & AT AN 96 S8y |

... (9Er)

MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ... ~
MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ... *
SHRI P. KUMAR (TIRUCHIRAPPALLI): The Home Minister Shri P.
Chidambaram should resign. ... (Interruptions)
11.04 hrs

At this stage, Shri P. Kumar and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
MADAM SPEAKER: Please take your seats. What is all this going on?
The House stands adjourned to meet again at Twelve of the clock.
11.05 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.

* Not recorded.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)

REFERENCE BY THE SPEAKER

Birth Anniversary of Gurudev Rabindranath Tagore

MADAM SPEAKER: Hon. Members, as you are aware, today marks the 151
birth anniversary of Gurudev Rabindranath Tagore, author of the National Anthem
- Jana Gana Mana.

Shri Tagore was a versatile literary figure whose novels and poetry
enthralled the freedom fighters. He was the first non-European to win the Nobel
Prize in Literature in 1913 for his work Gitanjali.

On this occasion, the House fondly remembers this great son of India and

poet par excellence.
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12.02 hrs

PAPERS LAID ON THE TABLE
MADAM SPEAKER: Now, Papers to be laid on the Table.
... (Interruptions)
12.02 %4 hrs

At this stage, Shri K. Sugumar and some other hon. Members came
and stood on the floor near the Table

MADAM SPEAKER: Nothing else will go on record.
(Interruptions) ... ~
JeTE ARIGAT: Ugcl YU of B oI Q|
... (aaE)

PN AAGT § AT FA FAT WET THEHIVT AN FAAT H A F7At (V. AR I /g :

aredet HEredT, A1 ¥RE UaR DI AR ¥, § FEfeRad o3 @91 yed W Al §--
(1) I SeRid i Ulideara Red, 715 foell @ a¥ 2011-2012 & 1S oI@mRAl
Pt UH ufa (= qem el dmvo) |
(Placed in Library, See No. LT 6713/15/12)
2 (») T FER NE v R4, 73 Roelt & a9 2010-2011 & A&
SRl B UH i (T T ISl FhR0T) oA B9 W A@aNie yiide |
@)  Ifeus Brefiat 3 tiideara Red, 718 faeel & a¥ 2010-2011 &
TETIRIET @Rl IR WRGR gRT Il & U ufa (Bt a2 sish
HEHR) |
@) ST (2) ¥ SfcaRad w3 &1 Fa1 Yed W @ A gY fIora & SR BT S
arer faavor (2= e oot Axavv) |
(Placed in Library, See No. LT 6714/15/12)

* Not recorded.
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() (Th) D PN fIeafdencry, g7hId @ 99 2009-2010 & A yfddad &t
U Ui (RE=a dom 3l Axmeun) de1 S W olEraNe gfiade |
@) F= PN fwafderdd, 7mTd & ¥ 2009-2010 & HRIGIUT Bl THR
SR e & d gfa (=8 qen ofirsh <ivanwo) |
(5) Swad (4) # SfeetRaa =l HI FHT Ued WR & H gY e & HRU Bl g9
qrer faarur (fe=st q2m sl Avawu) |
(Placed in Library, See No. LT 6715/15/12)

THE MINISTER OF STATE IN THE MINISTRY OF URBAN
DEVELOPMENT (PROF. SAUGATA ROY): On behalf of Kumari Selja, I beg to
lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the Victoria
Memorial Hall, Kolkata, for the year 2009-2010, along with Audited Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Victoria Memorial Hall, Kolkata, for the year 2009-2010.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(Placed in Library, See No. LT 6716/15/12)

(3) (1) A copy of the Annual Report (Hindi and English versions) of the National
School of Drama, New Delhi, for the year 2010-2011, along with Audited
Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the National School of Drama, New Delhi, for the year 2010-
2011.

(4) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (3) above.

(Placed in Library, See No. LT 6717/15/12)
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(5) (1) A copy of the Annual Report (Hindi and English versions) of the Raja
Rammohun Roy Library Foundation, Kolkata, for the year 2010-2011, along
with Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Raja Rammohun Roy Library Foundation, Kolkata, for the
year 2010-2011.

(6) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (5) above.

(Placed in Library, See No. LT 6718/15/12)

(7) (1) A copy of the Annual Report (Hindi and English versions) of the Allahabad
Museum Society, Allahabad, for the year 2010-2011, along with Audited
Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Allahabad Museum Society, Allahabad, for the year 2010-
2011.

(8) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (7) above.

(Placed in Library, See No. LT 6719/15/12)

(9) (1) A copy of the Annual Report (Hindi and English versions) of the Lalit Kala
Akademi, New Delhi, for the year 2010-2011, along with Audited Accounts.
(i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Lalit Kala Akademi, New Delhi, for the year 2010-2011.

(10) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (9) above.

(Placed in Library, See No. LT 6720/15/12)
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(11) A copy of the Annual Report (Hindi and English versions) of the National
Council of Science Museums, Kolkata, for the year 2010-2011, along with
Audited Accounts.

(Placed in Library, See No. LT 6721/15/12)

(12) (1) A copy of the Annual Report (Hindi and English versions) of the Central
Institute of Buddhist Studies, Leh, for the year 2010-2011.
(1)) A copy of the Annual Accounts (Hindi and English versions) of the
Central Institute of Buddhist Studies, Leh, for the year 2010-2011, together
with Audit Report thereon.
(ii1) A copy of the Review (Hindi and English versions) by the Government
of the working of the Central Institute of Buddhist Studies, Leh, for the year
2010-2011.

(13) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (12) above.

(Placed in Library, See No. LT 6722/15/12)

(14) (i) A copy of the Annual Report (Hindi and English versions) of the Indira
Gandhi National Centre for the Arts, New Delhi, for the year 2010-2011.
(i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indira Gandhi National Centre for the Arts, New Delhi,
for the year 2010-2011.

(15) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (14) above.

(Placed in Library, See No. LT 6723/15/12)

(16) (i) A copy of the Annual Report (Hindi and English versions) of the National
Culture Fund, New Delhi, for the year 2009-2010, along with Audited

Accounts.
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(i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Culture Fund, New Delhi, for the year 2009-
2010.
(17) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (16) above.

(Placed in Library, See No. LT 6724/15/12)

(18) (1) A copy of the Annual Report (Hindi and English versions) of the Centre
for Cultural Resources and Training, New Delhi, for the year 2010-2011,
along with Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Centre for Cultural Resources and Training, New Delhi,
for the year 2010-2011.

(19) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (18) above.

(Placed in Library, See No. LT 6725/15/12)

(20) (1) A copy of the Annual Report (Hindi and English versions) of the Salar
Jung Museum, Hyderabad, for the year 2010-2011, along with Audited
Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Salar Jung Museum, Hyderabad, for the year 2010-2011.

(21) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (20) above.

(Placed in Library, See No. LT 6726/15/12)

(22) (1) A copy of the Annual Report (Hindi and English versions) of the Sahitya
Akademi, New Delhi, for the year 2010-2011.
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(i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Sahitya Akademi, New Delhi, for the year 2010-2011.
(23) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (22) above.

(Placed in Library, See No. LT 6727/15/12)

(24) A copy of the Memorandum of Understanding (Hindi and English versions)

between the Housing and Urban Development Corporation Limited and the

Ministry of Housing and Urban Poverty Alleviation for the year 2012-2013.
(Placed in Library, See No. LT 6728/15/12)

... (Interruptions)
THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI
RAJ (SHRI V. KISHORE CHANDRA DEO): I beg to lay on the Table a copy of
the Outcome Budget (Hindi and English versions) of the Ministry of Panchayati
Raj for the year 2012-2013.
(Placed in Library, See No. LT 6729/15/12)

... (Interruptions)

THE MINISTER OF RURAL DEVELOPMENT AND MINISTER OF
DRINKING WATER AND SANITATION (SHRI JAIRAM RAMESH): I beg to
lay on the Table a copy of the Notification S.0. 1022(E) (Hindi and English
versions) published in Gazette of India dated 4th May, 2012, making certain
amendments in Schedule I and Schedule II of the Mahatma Gandhi National Rural
Employment Guarantee Act, 2005 with effort from the date of publication of this
notification in the Official Gazette under sub-section (2) of Section 29 of the said
Act.

(Placed in Library, See No. LT 6730/15/12)
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... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,

FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): I beg to lay on

the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the Federation
of Consumer Associations, West Bengal, Kolkata, for the year 2008-2009,
along with Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Federation of Consumer Associations, West Bengal,
Kolkata, for the year 2008-2009.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(Placed in Library, See No. LT 6731/15/12)

(3) (1) A copy of the Annual Report (Hindi and English versions) of the Federation
of Indian Chamber of Commerce and Industries, New Delhi, for the year 2009-
2010, along with Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Federation of Indian Chamber of Commerce and Industries,
New Delhi, for the year 2009-2010.

(4) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (3) above.

(Placed in Library, See No. LT 6732/15/12)

(5) (1) A copy of the Annual Report (Hindi and English versions) of the Consumer
Coordination Council, New Delhi, for the year 2009-2010, along with Audited

Accounts.



08.05.2012 20

(i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Consumer Coordination Council, New Delhi, for the year
2009-2010.
(6) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (5) above.

(Placed in Library, See No. LT 6733/15/12)

(7) (1) A copy of the Annual Report (Hindi and English versions) of the Consumer
Coordination Council, New Delhi, for the year 2010-2011, along with Audited
Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Consumer Coordination Council, New Delhi, for the year
2010-2011.

(Placed in Library, See No. LT 6734/15/12)

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): I beg
to lay on the Table a copy of the Memorandum of Understanding (Hindi and
English versions) between the North Eastern Regional Agricultural Marketing
Corporation Limited and the Ministry of Development of North Eastern Region
for the year 2012-2013.

(Placed in Library, See No. LT 6735/15/12)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): I beg to lay on the Table a copy of the
Foreign Contribution (Regulation) Amendment Rules, 2012 (Hindi and English
versions) published in the Notification No. G.S.R. 292(E) in Gazette of India dated
12th April, 2012 under Section 49 of the Foreign Contribution (Regulation) Act,
2010.

(Placed in Library, See No. LT 6736/15/12)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF URBAN
DEVELOPMENT (PROF. SAUGATA ROY): I beg to lay on the Table:-
(1) A copy of the Memorandum of Understanding (Hindi and English versions)
between the National Buildings Construction Corporation Limited and the
Ministry of Urban Development for the year 2012-2013.
(Placed in Library, See No. LT 6737/15/12)

(2) (1) A copy of the Annual Administration Report (Hindi and English versions)
of the Delhi Development Authority, New Delhi, for the year 2010-2011.
(i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Delhi Development Authority, New Delhi, for the year
2010-2011.

(3) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (2) above.

(Placed in Library, See No. LT 6738/15/12)

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): I beg to lay on the Table a copy of the Report (Hindi and

English versions) of the Comptroller and Auditor General of India-Union
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Government (Civil) (No. 33 of 2011-12) (Autonomous Bodies) for the year ended
March, 2011 under Article 151(1) of the Constitution.
(Placed in Library, See No. LT 6739/15/12)

... (Interruptions)
FHN AAET H AT A TAT W TRHIEBIU SN AT § I JA (ST, AR01 I AEA) ¢
el HRIGdT, s N qad B 3R ¥, § B It (srofrevor iR fForeia) srfafas, 1937
P GRT 3 DI IR (3) B ATd Bali 3R Afeorai srofrasor iR faedies (denes) 7w,
2012 ST 21 HAT€, 2012 & WRA & AUF ¥ AT A1 ALHLE. 238 (31) H Tb1RE gY
o, B U Ui (FF= qo SfUSl AP [ Ul UR Il gl
(Placed in Library, See No. LT 6740/15/12)

... (Interruptions)
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12.03 hrs.

MESSAGE FROM RAJYA SABHA
SECRETARY-GENERAL: Madam Speaker, I have to report the following
message received from the Secretary-General of Rajya Sabha:-

‘I am directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on Monday, the 30™ April, 2012 adopted the following motion in
regard to the Joint Committee on Offices of Profit:-

“That this House concurs in the recommendation of the Lok Sabha
that the Rajya Sabha do elect one Member of the Rajya Sabha
to the Joint Committee on Offices of Profit in the vacancy
caused by the retirement of Shri Janardan Dwivedi from the
Rajya Sabha and resolves that the House do proceed to elect,
in accordance with the system of proportional representation
by means of the single transferable vote, one Member from
amongst the Members of the House to the said Joint
Committee, to fill the vacancy.”

2. 1 am further to inform the Lok Sabha that in pursuance of the above
Motion, Shri Janardan Dwivedi, Member, Rajya Sabha has been duly
elected to the said Joint Committee.’

... (Interruptions)
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12.03 V% hrs.

COMMITTEE ON EXTERNAL AFFAIRS
13™ and 14™ Reports

SHRI ANANTH KUMAR (BANGALORE SOUTH): I beg to present the
following Reports (Hindi and English versions) of the Standing Committee on
External Affairs:-
(1) 13th Report (15th Lok Sabha) on Demands for Grants of the Ministry of
Overseas Indian Affairs for the year 2012-13.
(2) 14th Report (15th Lok Sabha) on Demands for Grants of the Ministry of
External Affairs for the year 2012-13.

... (Interruptions)

12.04 hrs.
COMMITTEE ON COAL AND STEEL
(i) 25™ and 26™ Reports

SHRI KALYAN BANERJEE (SREERAMPUR): I beg to present the following
Reports (Hindi and English versions) of the Standing Committee on Coal and
Steel:-

(1) Twenty-fifth Report on Demands for Grants (2012-13) of the Ministry of
Mines.

(2) Twenty-sixth Report on Demands for Grants (2012-13) of the Ministry of Steel.

... (Interruptions)
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(ii) Statements

SHRI KALYAN BANERIJEE : I beg to lay the following Statements (Hindi and
English versions) of the Standing Committee on Coal and Steel:-

(1) Statement showing Action Taken by the Government on the
Observations/Recommendations contained in the 8th Report of the Standing
Committee on Coal & Steel (15th Lok Sabha) on Demands for Grants (2009-10)
of the Ministry of Coal.

(2) Statement showing Action Taken by the Government on the
Observations/Recommendations contained in the 14th Report of the Standing
Committee on Coal & Steel on Demands for Grants (2010-11) of the Ministry of
Mines.

(3) Statement showing Action Taken by the Government on the
Observations/Recommendations contained in the 15th Report of the Standing
Committee on Coal & Steel (15th Lok Sabha) on Demands for Grants (2010-11)
of the Ministry of Steel.

(4) Statement showing Action Taken by the Government on the
Observations/Recommendations contained in 19th Report (15th Lok Sabha) on

"Modernisation and Expansion of Steel Sector" of the Ministry of Steel.
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12.04 ' hrs.
STANDING COMMITTEE ON HEALTH AND FAMILY WELFARE
58™ and 59™ Reports
DR. JYOTI MIRDHA (NAGAUR): I beg to lay on the Table the following
Reports (Hindi and English versions) of the Standing Committee on Health and
Family Welfare:-

(1) 58™ Report on the Action Taken by the Government on the
Recommendations/Observations contained in 45" Report of the
Committee on Health and Family Welfare on the “issue relating to
availability of Generic, Generic-Branded and Branded Medicines, their
formulation and therapeutic efficacy and effectiveness”.

(2) 59" Report on the Functioning of the Central Drugs Standard Control

Organization.
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12.05 hrs.

STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 23"
Report of the Standing Committee on Agriculture on Demands for Grants
(2011-12) and further action based on the comments contained in the 29
Report of the Committee, pertaining to the Department of Agricultural
Research and Education (DARE), Ministry of Agriculture”

PN AT H AT FA TAT WET TRRBRUT IR FA H Ao HA (ST, TROT I [E)

o

T IRE TAR DI AR W, H AR 73 qHIUCH WR T § -

# o 1 RAawR 2004 & @lp AT gaifed & 9F-II & SR AR ATha]
3ETe gRT SN 730 & Q¥ & AR H HfY R Wi} |@fifa o 2347 dor 204t Rarc 4
ffed fewfml/RAwRel & HraaT & R R th Jaxae quied =R 9 <& gl

BN R R AR T af 2011-12 & AU BN 3701, BV srqier qen e fawm
(SIR) BT M AR B T DY & MR (Ut 2341 For 294 RUIE ugd @1 21 54 fawmr =
234 RUIE W™ &1 T8 Hrars qon 2041 Rure # fafga wfafa & feufdril w sneRa omr o
TS BRATe H FH feufOr/RreRel & folt SRR & IR IR B 2

Afafd o g |l Rufrai/fRreiRel w AR o wr gl @@ @t
RrmrRen/fewforal deom adam I & JU-91Y IRGR gRT M &I TS BRATs BT fdavy,
FoRTes! T A AT 1 Uget € < & T 8, Sgdg-1 Bl AHued W XEl T B

" Laid on the Table and also placed in Library, See No. LT 6741/15/12.
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12.05 V% hrs.

(ii)Status of implementation of the recommendations contained in the 152"
Report of the Standing Committee on Home Affairs on “Revamping and
Revitalization of Civil Defence in the country”, pertaining to the Ministry of
Home Affairs."

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): I beg to lay the statement on the above
subject in pursuance to rule 389 of the Rules of Procedure and Conduct of
Business of Lok Sabha issued by the hon. Speaker, Lok Sabha vide Lok Sabha
Bulletin Part-11 dated September 1, 2004.

2. The Department related Parliamentary Standing Committee on Home Affairs
has considered the action taken note furnished by the Ministry of Home Affairs on
the 136™ Report of the Committee examined the report and ATR submitted by
Ministry of Home Affairs submitted to Lok Sabha on 3™ November, 2011.

3. The committee in its 152" Report has made as many as 10 recommendations
(Paragraph NOs. 1.2.4, 1.3.6, 1.4.5, 1.6.5, 3.1.9, 3.1.10, 3.2.8, 3.3.6, 3.4.7 and
4.1.6) in respect of which the Ministry of Home Affairs was required to take
action.

4. The Ministry has accepted most of the recommendations contained in the report
fully or with slight modifications. It may be mentioned that action taken by the
Ministry in respect of number of recommendation are of continuing nature and
necessary action has since been taken.

5. A detailed Statement showing the action taken / being taken with reference to
the recommendations contained in various paragraphs of the 152™ Report of the

Commuittee 1s laid on the Table.

" Laid on the Table and also placed in Library, See No. LT 6742/15/12.
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12.06 hrs.

(iii) Status of implementation of the recommendations contained in the 14™
Report of the Standing Committee on Urban Development on Demands for
Grants (2011-12), pertaining to the Ministry of Urban Development®

THE MINISTER OF STATE IN THE MINISTRY OF URBAN
DEVELOPMENT (PROF. SAUGATA ROY): I beg to lay the statement in
pursuance of the direction 73A of hon. Speaker, Lok Sabha which reads as under:-

“The Minister concerned shall make once in six months a statement
in the House regarding the status of implementation of
recommendations contained in the Reports of Departmentally
Related Parliamentary Standing Committee of Lok Sabha with
regard to his Ministry.”

2. I would like to inform for the benefit of the hon. Members of the House that
the 14™ Report of the Standing Committee of the 15" Lok Sabha on Urban
Development was laid in Lok Sabha on 5™ August, 2011. This Report contains 14
recommendations. Latest Status of Action taken by the Government has been
indicated against each recommendation in the enclosed statement. Action Taken
Notes on these recommendations were sent to the Standing Committee on Urban
Development on 23.12.2011.

Madam Speaker, I would like to inform the hon. Members that further
follow up action wherever necessary will be taken in respect of these
recommendations.

The annexure to this statement is laid on the Table of the House.

" Laid on the Table and also placed in Library, See No. LT 6743/15/12.
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12.06 ' hrs.

(iv)(a)Status of implementation of the recommendations contained in the 21*
Report of the Standing Committee on Agriculture on Infrastructural
Facilities for Development of Food Processing Industries, pertaining to the
Ministry of Food Processing Industries”

P AAGT § AT FA FAT WET THEHI0T AN FAA H A FHA (V. AR I AE) :

Y AU, § W URGRU IEN HAT I I Wi UNRRUT el b
faemr & ol sradvarrae glaamsii & qr § B dedl wmlt 9ffd @ ar 3§ 219 gfded
¥ sfdfdse RIBTRET & SrRi=aad & R @ aR H Y gaded FHuee IR & gl

(iv) (b)Status of implementation of the recommendations contained e 25™
Report of the Standing Committee on Agriculture on Demands for Grants
(2011-12), pertaining to the Ministry of Food Processing Industries*

HIY AATAT H T FA TAT WET TRRBRUT SR AAT § 794 #A (ST, TR0T T4 A/Ea) :
3ree wRIedl, H T TG SR HATAT | AT Il Bl AN (2011-12)
® TN A PV A9 @Rl G & 259 wiiaed # siafde RwRe @ sraad o R &

IR H b oI FHICA TR Il gl

... (Interruptions)
MADAM SPEAKER: Hon. Members, please take your seats.

... (Interruptions)

12.07 V% hrs.

At this stage Shri Virendra Kumar and some other hon. Members came and stood
on the floor near the Table.
... (cgaym)

MADAM SPEAKER: Hon. Members, please take your seats.

" Laid on the Table and also placed in Library, See No. LT 6744/15/12 and 6745/15/12 respectively.
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... (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet again at 12.30 p.m.
12.08 hrs

The Lok Sabha then adjourned till Thirty Minutes
past Twelve of the Clock.

12.30 hrs.
The Lok Sabha re-assembled at Thirty Minutes past Twelve of the Clock.
(Shri Francisco Cosme Sardinha in the Chair)
MR. CHAIRMAN: The House shall now take up Item No.23, the Finance Bill.
... (Interruptions)
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) ..."
MR. CHAIRMAN: Please do not disturb the House.
... (Interruptions)
MR. CHAIRMAN: We have to discuss the Finance Bill. If Members will disturb
the House then it will be passed without discussion. Please take your seats.
... (Interruptions)
MR. CHAIRMAN: If you will disturb the House, the Finance Bill will be passed
without discussion.
... (Interruptions)
12.31 hrs

At this stage, Shri K.D. Deshmukh and some other hon. Members came
and stood on the floor near the Table.

MR. CHAIRMAN: The House stands adjourned to meet again at 1400 hours.

* Not recorded.
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12.32 hrs

The Lok Sabha then adjourned till Fourteen of the Clock.

32
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14.00 hrs

The Lok Sabha re-assembled at Fourteen of the Clock.

(Shri Francisco Cosme Sardinha in the Chair)

MATTERS UNDER RULE 377"

MR. CHAIRMAN: Matters under Rule 377 shall be laid on the Table of the
House. Members who have been permitted to raise Matters under Rule 377 today
and are desirous of laying them may personally hand over the slips at the Table of
the House within 20 minutes. Only those matters shall be treated as laid for which
slips have been received at the Table within the stipulated time. The rest will be

treated as lapsed.

* Treated as laid on the Table.
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(i) Need to develop the Baharampur Court railway station in Murshidabad
district, West Bengal as a model station and create the requisite
infrastructure.

SHRI ADHIR CHOWDHURY (BAHARAMPUR): The Bahrampur city in the
district Murshidabad of West Bengal consists of a population of two lacs and it
also happens to be the headquarters of the district.

Everyday thousands of passengers are boarding the trains passing through
the Bahrampur court station. Due to inadequate infrastructural facilities this
station cannot bear the burden of the passengers. Amenities worth it’s name is a
far cry. Naturally passengers are having a trying time before boarding the trains.
Even they are to endure inconvenience after alighting from the trains. To mitigate
the sufferings of the common passengers and facilitate their easy journey, I would
propose that the station be declared as a model station and thus providing the

requisite infrastructure in view of its importance.
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(ii) Need to provide stoppage of various trains at railway stations in Bhiwani-
Mahendragarh Parliamentary constituency, Haryana.

SHRIMATI SHRUTI CHOUDHRY (BHIWANI-MAHENDRAGARH): I would
like to draw the kind attention of the Government towards following urgent public
demands pertaining to Railways in my Bhiwani-Mahendergarh Parliamentary
Constituency :-

The Superfast Train (running on Bikaner-Sadulpur-Rewari route) may
please be provided stoppage at Mahendergarh Railway Station again which had
been discontinued after laying of the broad gauge line.

The stoppage of Sampark Kranti Express (Train No.14705/14706) and Rani
Khet Express (Train No. 14043/14044) may please be provided at Railway Station,
Kanina, Mahendergarh (Haryana).

There is need for railway stoppages for Hawra-Jaisalmer (Train No.
12371/12372) at Loharu; Train No. 347-348 running between Rewari to
Ganganagar and Jaipur-Hisar Train No. 187-188 also at Patuwas; Jodhpur-HSR
Train No.54823/54824 at Barwa, (Loharu), Train No.209-210 running between
Rewari and Digana at Nawan (Mahendergarh) and Kushalpura (Bikaner division)
railway stations to benefit 22-30 villages.

Garib Rath Express (Train No. 12983/84) running from Jaipur to
Chandigarh may be given stoppage at Charkhi Dadri Railway Station.

Train No. 14085/86, Haryana Express running between Delhi and Sirsa, at
Bhiwani City; Train No. 54810-DN (Digana-Rewari), at Bhojawas (Mahendergarh)
and Train NO. 14705, (Delhi-Sadulpur) and Train NO. 04043-04044 (between
Rattangarh) should be given stoppage at Satnali (Mahendergarh).

Therefore, I request the Hon’ble Minister of Railways to kindly implement the

above mentioned demands.



08.05.2012 36

(iii) Need to construct a FCI godown at Chamarajanagar district
headquarters and also enhance the additional beneficiaries under Antyodaya
Anna Yojana in Chamarajanagar district in Karnataka.

SHRI R. DHRUVANARAYANA (CHAMRAJANAGAR): I would like to draw
the attention of the Government that in my constituency i.e., in Chamarajanagar
district (Karnataka) as per 2001 Census the total population of SC is 2,37,624 and
population of ST is 1,06,111 out of total population of 9,65,462 (i.e., SC/ST
population in the district is about 36%). As per 2005 Census in Chamarajanagar
district, the total number of BPL Ration Card Holders are 2,01,400 and APL
Ration Card Holder are 55,798 and Antyodaya Ration Card Holders are 36,075.
According to 2001 census, the population of Tribes in (in 62 different Hadi &
Podu) this district was more than 15,000. The allotment of Cards under
“Antyodaya Anna Yojana” is very less as compared to above figures. As there is
no FCI godown at Chamarajanagar district about 5,640 MTs of foodgrains are
lifted from FCI godown at Nanjangud of Mysore district by spending Rs.14.00
lakhs per month towards transportation charges.

Hence, for the sake of very poor SC/ST people in my constituency and also
to avoid unnecessary expenditure towards transportation charges of foodgrains
from FCI godown at neighbouring district, I would like to urge the Union
Government to take immediate steps to set up FCI godown at Chamarajanagar
district Headquarters and also additional 25,000 number of beneficiaries cards be
issued under “Antyodaya Anna Yojana” in Chamarajnagar district in the current

year itself in the 12" Five Year Plan period.
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(iv) Need to expedite the construction of a Trauma Centre in
Faizabad Parliamentary Constituency, Uttar Pradesh

3l e @l (BoER) ¢ S WER & WY AT gR1 WX dAleadl 85 & Ifaid
TG BoEE (S.U.) H T WeR Widd fhar &1 o1 S S¥R & U e 9Bl
SRl @ gy 9 Ta <@ gl Il T e A g9 sfaqed B SfERN © Al g9
TehTal ORI fpan S a1fep ern dex &1 fHior oftg v &1 9 |

BTG d AU B dlell gl H R W0 ¥ HR-d WIS Dl APR A@TS
ST gsal & R dera Iea 9 Rifeci gl wW¥e &1 T8 fd arlt @ S @
AT I H & SH qrS ol B

W S5 WHR A e 7 & BomEe § FEomeds I g AR & Wi &1
Tl TR ofehR e Ul 1Y |
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(v) Need to evolve a policy to place social work education
under a recognized council.

SHRIMATI BOTCHA JHANSI LAKSHMI (VIZIANAGARAM): We all know
that Social Work Education in India was started in 1936 at Mumbai and today
there are around three hundred schools/Departments of social work across the
country of those around 35 departments are located in my own state i.e. Andhra
Pradesh. Social Workers extend their professional services in various sectors such
as health care, education, corporate sector, correctional and legal sectors, urban
and rural community organization and development sectors, women and child
development sectors, youths and disability sectors, aged, socially, emotionally and
economically disadvantaged groups.

All over the world, social work is considered as a professional programme
of study and has accreditation bodies/councils. Hundreds of our graduates are
recruited by agencies from abroad. When our graduates go abroad, they are
expected to undergo six months to one year additional training before being
employed. The main reason for this is because of the non-recognition of this
discipline as a profession in our country.

I understand that the National Association of Professional social workers in
India (NAPSWI) had earlier submitted a DRAFT BILL for the establishment of a
‘Council for Social Work Education’. The Indira Gandhi National Open
University (IGNOU) is currently educating and training over 25,000 students at
undergraduate and post graduate levels in social work. Given this status, it may
be appropriate for the Government to initiate dialogue with NAPSWI and IGNOU
to streamline the profession so that social work is able to have its own identity of a
profession.

We all know that AICTE is one of the Councils where social work could be

placed for accreditation purpose. Being a profession recognized by world bodies
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including United Nations, which celebrates World Social Work Day on March
26" every year, I request the Government to evolve a policy to place social work
education under one of the existing councils like AICTE which will go a long way
in recognizing the profession and facilitating the graduates is getting well paid

jobs within and outside the country.
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(vi) Need to establish a new Kendriya Vidyalaya in
Sabarkantha Parliamentary Constituency, Gujarat

f mesRE @, digw (WEReie) 0 AW 99EY &5 AeRaiel U feard, sfd ud
s w0 W fUss @ &1 &9 8 I fh <9 & ofoiet & sa- aui arg Y anfde wu «
Igd feer a7 21 gar gt e @ gRa] vafa 7 89 @ eav e 78 & =1 81 25
TG B AEET dTd 39 &9 § Uh B g fJumey femd TR ¥ wenfud fear w2
S faerera # WivaE &1 ueTHH BN A R 31U ddi &1 YISy fernery § @
21 Jfp 39 femey § =i AR & HHARAT B 4J9 g aaar Hedt & Je1 a3 &
7ol el gawr & 4o ' 99 21 39 W9y § R 9 N 9 © P g & foa A g
T =g fqemery wfid fear Sy den aiHE S [Temed § o W S JeI ud
g9l @ forg g g AT B gerar S R AR Sfeardt & & o Bl e wd

b BT TaEN e I |
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(vii) Need to start train service from Katihar in Bihar to
southern parts of the country

2 Rae awR =ted (BfeeR) @ BfeeR T ¢ BieaR Yed &1 &S ssdareyd o
Uh g1 ¥old SR & offdbs Igi I o uRd & fv &8 o Suae 78 & R gféor
R & T AT B aATel AT DT I BISAISAT BT AHAT HRAT TSl B

H 39 &F P S B AR A fAmEayde sl wRal g 6 BiceR SieRd | e
TRl 1 aRETer frar S|

TS & I=Tg TSI W, 12753-12754 IR ATAGE, U4 JATEIC ¥ F drell Sl
S TArerel dwd e, ARl SHiperd UaRid (S WAl 12507/12508) T
TATETE] SR GRIN d1dT HICGe BIR Gl |IRA &l 3R Sl 8, Bl dRdls 3 PR,

TR, FFell, SSER &I & I BICeR T WU JAT Hiced Sa¥[ ¥ S8vd & dIg

PO, UIUR, AT, PHTSYR & IR ATEl STORT S| §A/A dechlel S 6 Tl @ Al Bl
SIEUT ARA BT AR ATAT B H B W FARRA BT $o e 8 Fo| H QA AW BRAT
el § 6 SHfed H ANEAYR, JOFhYR TR TSl AT 15227-15228 U ATKNEH TSl
& Sl SR HIRA B1 SR &, BT BRI TR qW8 § A4 (&7 Fardr S|
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(viii)Need to expedite presidential assent to the proposal of Legislative
Assembly of Gujarat to include Gujarati as one of the official languages of
Gujarat High Court

A TESST Ued (FRAwn) ¢ ToR Wog /Al ded 7 fadie 23.3.2011 @ & H
ORI BlgdIc § ORRT AN & Fded Hl Ao § & Ud fQdid 9.5.2011 &I HAsMieH
RTSCUT @l 37T BRIAT AT| HEHIRH Ul S & SRR o ol 13.5.2011 & UF gRI I8
AT Pl HEMEH Ul Sff & gd HO Y& &R g fawet @t off| U #1eel | SiHfed
T gR1 B8R, ALy 9Qw), SR 1 IR Ye¥ Bl Rl WINT &1 U R & AFAfd
ye @l Bl

3d: H WBHR W ARG Bl § 6 YH Td IR < 9fhaT 8 ORI Blgbic |
ORI AT BT Tded 8, STy AEMied Ul St @l 4 3rqafd g & Ja™ &_am 4
oe & SR Briare! B
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(ix) Need to formulate a comprehensive policy for the agriculture sector

it IR IR (AFHG) : WRA PV TG U 2| S DI HT 70 TIer raral Tidi H
T Bl dfh Y H e R B bR $o A8l 8l @ ol HN e B MaiRa &
are @ft A W B Awe ® | e @e v steed qanlt § 8 @ AR o gfg
@ A3 B T gEdl gl o & 2l Rarg ARl )R g9Rl B W0l WY B/ b g Wi
S BT ATF 40 FfoRra erF & a8 w21 9w & A I 6 By ol W SmeR
AT W R 2 IdR& AT W W gaqd GedIvn SR S §l $fY F0H R g Bl
ST SATGIR & HYDHT Bl & el STar 21 aRiifes 1ial # onft ot vap &1 Uaps 3y yfy & oI
fra wI del R AR | €1 4R U T WRGN erddl © d. W dell &
T H BH TSI HUMAT B TRB & W | WSRU & IAAE § & qY ARG ST A
JAT I WS DI AR I BIC HIC BMI B! AB A & B

31 s WRBR A IRY 2 b el § ghame Jlae] Iuaer s qe1 iy & ddy
H Y AT IR UV gahi BT PN BRI H il BT BRI BN AN T A T 3R Wl
q T




08.05.2012 44

(x) Need to accord the status of University to P.G. College, Attara in
Chitrakoot Mandal, Uttar Pradesh and also to provide funds for
establishment of Universities in each Mandal of the State

st IR &.RE wew (Fi|) ;SR USW WHR & Ioa e fawrm ¥ Fdfa I Ay
THRON & R H IAMT dTedl gl SR TR ST 3R AABA Bl g U s I o
yeT H Wi 18 Wed & gaa H S e & 14 o favafqerer gawr 9 @i 81 9Rd
RGN gRT Mrafid RBen &1 e & afder & siavia afffad fey S aeon I Areafies
e AT Harer © Boawy  qy wfay qieade e qof B arel Bl o dw@n §
gfg et M vew d§ S Ren & &3 §  qhdl TWied ogud ¥ Afigfg vd derfors
UG Dl FSIY S & 62T A I AW H & [ Iq¥ & JAD HSel H HH H HH U I
faeafaeney & RMUAT &1 WU I8 gt Wi savdd g P wfauy wrow fawafdemei &
A1 Hag ATl & AT 9ga ¥ © a1 Py Aelfdenay fqeafdaredl & g el
H aRT | 39 BRIl favafdernerl R Helderedi W Ui = ud urer @I 919
R BHiSAS Bl WG [HAT Sl @1 21 3T geldus & [Iagpe Hedl B ANl Helfderead
a1 fawafaenem &1 <ot o) fUss a7 § fowafdeney wnfia fea SNl =1 SdR &1
UG & [ IR Y9 O g8e 19 H 9 Y 1oy fqeafdenerdi Bt e #1 Sy aife gs
Hed # va Iy favafdene sav @1 ve favafdenew & T R o S 350 aRIS
P I FWIAT 2 39 THR Pl 9 favafdererdl RUAT &g 9T 3150 TS W BT A
IR JFATNG &1 39 SFEid d & P WROR DI AR A fIUNU & FEUR W &
freafdenerl &1 g 49a 8 Ao |

3d: $9 Al Hew D (AT TR WRPR A g9 ST PR DI AT DA G
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(xi)Need to set up a Central University in Bihar

3t Bivlers $AR (ATeEn) @ [AER HSIAT g, WA HeldR, % a8 S 78RS
SN HETEN! BT STIRRIE JET 2| WIaH g8 & o RIF & &F # & b fawafdemers @
TR fIgR WRAR < 2| I8 &F AU e e @ ft driverelt @1 81 1917 W ueH
HITIE Aale S &3 A Y gAT 7| JATSMEl B [Ae I8t A Ufed ASPpAR el & Aded
H gor ol 59 eI § 8RN ¥ & T SUfd S10 Joiwg I¥I1g off = Y amy forar ol

P WHR B A AT B 2 5 o a3 § sy fawafaemey @ il g
® qEd ISl H HIATEiel &F W, BIREIG H [AANMyR H, 7% UQ¥ § AR H D
fereafermery gwarfaq gl

T B5 WER A AWE & (b 98 [WeR I H sy fAeafdenay R gg @8R
WRBR & IRATG D 31w U8 3aead HRATE Dy
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(xii) Need to start interlinking of Pennar and Palar rivers in Tamil Nadu.

SHRI ABDUL RAHMAN (VELLORE): Under the Peninsula Rivers
Development component of the National Perspective Plan (NPP) for interlinking
rivers, National Water Development Agency (NWDA) has identified nine links
meant for transferring surplus water from bigger rivers to the deficit basins where
severe drought conditions are faced every year. Thousands of hectares of
cultivable land is lying waste in the states of Orissa, Andhra Pradesh, Karnataka,
Tamilnadu and Pondicherry, Pennar-Palar-Cauvery link project is one among the
nine links connecting to the river Palar. This link canal will provide irrigation to
the Nellore and Chittoor districts of Andhra Pradesh; Tiruvallur, Kancheepuram,
Vellore, Tiruvannamalai, Villupuram and Cuddalure districts of Tamilnadu and
Pondicherry. Based on the feasibility study of the above, canal link was prepared
by NWDA and project cost was estimated to be Rs. 6769 crore based on 2003-04
price level.

Under the state link program of Tamil Nadu, Pennar (Krishnagiri)-Palar
link was the only Intra-State link that was taken up based on the request of the
Government of Tamil Nadu to assess the feasibility of diverting the flood waters
from the existing Krishnagiri reservoir across Pennar river to the water deficit
Palar basin. A preliminary feasibility report was prepared by NWDA for diverting
99 Mms of flood flow waters annually available at existing Krishnagiri dam to the
Palar basin. This project was estimated to cost Rs.257.93 crore at 2008-09 price
level.

I wish to ask the Hon’ble Minister that what further action has been taken
by the Ministry in this regard. It has been more than a decade since the project
was initiated but there is no work done on the ground. I want to know that if the

Government has any intention at all to start these projects to link the rivers of the
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country in the general and in particular the link between the rivers Pennar and

Palar.
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(xiii) Need to set up a Passport Seva Kendra in Palakkad district, Kerala.

SHRI P.K. BIJU (ALATHUR): The new Passport Seva Kendras (PSK) in Kerala
under the Passport Seva Project of the Ministry of External Affairs will begin
functioning soon. The PSKs in the State would function under the four Regional
Passport Offices (RPO) at Thiruvananthapuram, Ernakulam, Malappuram and
Kozhikode. The number and places where these Pass Seva Kendras would
function in the State are — two at Thiruvananthapuram and one each at
Neyyatinkara, Kollam, Alappuzha, Kottayam, Alwaye, Thirssur, Ernakulam,
Malappuram, Vedakara, Kannur and Payyanur. But Palakkad district of which
some parts of the district are coming under my constituency has not been
considered for setting up of Passport Kendra. The district is predominantly rural
and has a sizable NRI population. [ urge upon the Government to set up one

Passport Seva Kendra in Palakkad district.
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(xiv) Need to commence train service from Tenkasi to Thiruvananthapuram-
Kanyakumari-Tuticorin-Tiruchendur and Tirunelveli in Tamil Nadu.

SHRI P. LINGAM (TENKASI): Tenkasi-Tirunelveli section of Railway line in
my constituency has been converted to a broad-gauge line. After the completion
of gauge conversion trial run has also been made and certification has been
completed.

Already this work got delayed by three years though this is an important
rail route both from Tourism point of view and Pilgrim point of view. The famous
Tenkasi Kasi Viswanathar Temple and the world-renowned Courtallam Water
falls are there. It is also the gateway to the neighbouring State Kerala. Annually,
about 25 lakhs of people visit Courtallam Saaral Festival that commences in the
month of June every year. Now that the line is ready, train operations must
commence now.

While commencing railway operations on this route, suitable action may be
taken to link Tenkasi with Thiruvananthapuram — Kanyakumari-Tuticorn-
Tiruchedur and Tirunelveli. So proper railway connections may kindly be made.
Introduction of new trains may also be considered.

Previously, Tirunelveli Express used to run between Tirunelveli and
Chennai via Tenkasi-Rajapalayam and Virudhunagar. This is also a commercially
viable route that can enhance the revenues of the Railways.

Hence, I urge upon the Railway Ministry to take steps to run immediately

both Passenger and Express trains on this route.
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(xv)Need to start work on setting up of land port at Hili in Balurghat
Parliamentary Constituency, West Bengal.

SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): In the year 2010
Central Government has decided to set up 13 (Thirteen) land ports in the Border
States.

Under this decision, so far I know, one land port would be set up on Indo-
Bangladesh border at Hill in my Balurghat constituency in West Bengal. In this
regard land acquisition has also been finalized. The Central Government has
provided some funding but in reality no work has yet been started. I urge upon the

Central Government to expedite the setting up of land port immediately.
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(xvi) Need to provide piped natural gas to the people in Palghar
Parliamentary Constituency, Maharashtra

St IR e (WAER) AR AT &5 UTeer, el o1 7ERIg 2 S8l 9§ WHhiad 314
T3y osd el &R Ol 81 BX SFaRil 39 UIgY A B 77 sl 10 el | ST B B
R Il T IR UIsY A9 B e uRlt 21 WY AW & & S ored ey @ R
TR S I A S AT 8 ASRIG, IRBR gRI 3HD! T 9gd I 3D &3 = r o
%l gl SHfery g8l ae-aS SEN, Bag AT il S & 2] SH! aoiE A a8 UG Bl
AR Wl Bl T 8| U b el 91 AE © fb a8l g’ Ui AW Bl g I TS ©
S UTRY N BT URICIE WY T &A1 § T8l fhar ®| Safd wearg a8 7 fF e arsd
I A W ARl ® A AT & Iy B S Tt gl T W vHh faere 2 fH
UIZY WIHaH I BT ITW I g8 AT Sfarft iR S a9s ot AN Wicel ¥ gl T 1 &
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IUcTE] BT S|




08.05.2012 52

14.01 hrs
FINANCE BILL, 2012 —Contd.

MR. CHAIRMAN: The House will now take up Item No. 23 — Shri Kalyan
Banerjee to continue.

SHRI KALYAN BANERJEE (SREERAMPUR): While presenting the Budget for
2012-13, the hon. Minister of Finance has not addressed the cleven months
pending Demands of the State of West Bengal.

Just eleven months before, a new Government has taken charge of the State
of West Bengal, that is, after 34 years of the Left Front regime in the State. When
a new Government took charge, it was saddled with a total accumulated debt of
more than Rs. 2303 lakh crore. In other words, the people of the State carry a per
capita debt of about Rs. 21,000.

During the term of UPA — I; the debt of the State has been increased up to
497 per cent between 2004 and 2006. The States of West Bengal, Kerala and
Punjab are all debt trapped States and West Bengal is the highest one.

The Fiscal Responsibility and Budget Management Act came into force in
the State of West Bengal in 2010. Prior to that, every time the Central
Government has granted its sanction to take this debt. The Central Government
has allowed it with their open eyes. Now, by reason of the debts which have been
taken by the Central Government on the basis of the request of the States — this
Left Front Government — the accumulation has now come into Rs. 2.03 lakh crore.

We are repeatedly demanding that there should be a moratorium in the case
of the interest and repayment of the loan for a period of three years. These types of
special grants are not new in our country. I am saying this for the purpose of just
giving an example. In 1984 to 1985 and 1988 to 1989, Special Term Loan granted
to the State of Punjab was Rs. 5,799.92 crore. In 1990 to 1992, a moratorium was
given for two years in that State. Again in 2000 to 2006, interest payment and

repayment moratorium was granted to the State of Punjab and restructuring of the
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debt has been made. We are not against that. If it is necessary to any State, you
should give it. But why are you not giving it to us? We have the number which
has gone up to Rs.2.03 lakh crore and it is because you had shown indulgence on
that. Now a new Government has come and it is asking for a moratorium. Why
are you not granting it? It is not that you do not grant it. You have granted it in
the case of Punjab and if it is needed for any other State, you will grant it. Now,
three States want it. You are saying that a Committee has been set up for this
purpose. But what will we do with the Committee if there is no output of the
Committee? This was said, at least, one month back in the House. What is the
result of that Committee? What is its affect?

Our leader and hon. Chief Minister of West Bengal, Kumari Mamata
Banerjee, repeatedly made requests in this regard. We have also said it in the
House. Now you please give us a moratorium for three years as we need it. This
has happened earlier also. Your hand was there in accumulation of this debt. Up
to 2010, why did the State Government of West Bengal not bring an FRBM Act
when other States had got it in 2002-03 ? Therefore, it needs immediate
consideration.

Sir, hundred per cent taxes are collected through States. But how much is
going to the States themselves? You are enjoying the lion’s share of taxes which
are being collected from different States. The States are facing their own financial
problems but you are not taking care of them. What about the CST which was
collected? Now you have changed the policy. Everywhere, you are taking the
benefit of the collections made by the States. In fact, you are running the entire
country on the basis of the taxes which are being collected by the States. But you
are not paying any attention when the States are facing problems. You are only
ruling the country from Delhi. You do it. But you are doing it at the cost of the
people who are coming from different States of the country. It is a very important
issue and it should be addressed immediately so far as the State of West Bengal is

concerned.
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The share of services in GDP at factor cost increased from 33.5 per cent in
1950-51 to 55 per cent in 2010-11 and 56.3 per cent in 2011-12. As per advance
estimates, trade, hotels and restaurants as a group with 16.9 per cent share, is the
largest contributor to the GDP amongst various service sectors. While agriculture
continues to be the primary employment providing sector, the service sector is the
principal source of employment in urban areas. As per the National Sample
Survey Organisation Report on Employment and Unemployment Situation in
India, 2009-10, for every 1000 people employed, 679 and 75 people are employed
in agricultural sector in rural and urban areas respectively. On the other hand, the
service sector accounted for 147 and 582 for every 1000 persons employed in rural
and urban areas respectively. Now, if we compare these two figures, we find that
the Government should give more emphasis and attention in the agricultural sector.
It is because this is in rural areas where out of 1000 persons, 679 persons are
employed in agricultural field itself.

The Government should come out with a policy. Our State of West Bengal
has made a policy that the State will not give any agricultural land for the purpose
of setting up of any industry. The agricultural land where there is scope for
multiple cropping, such lands should not be wasted for purposes other than
agriculture. That is the only way by which this country can develop. Even if we
speak of the industrialists, we should keep in mind that the industrialists will not
govern this country. This country will be governed by 122 crore people who
inhabit this nation. This should always be remembered. The Central Government
should not run after the famous industrialists and instead the Government should
run after the 122 crore people, out of which 80 per cent remains in the villages.
The Government should bring in a national agricultural policy. In our State we are
not giving agricultural land for industrial purposes. There is improvement within
one year of our Government coming in power in the State of West Bengal.
Recently, just a month back, there has been an amendment to the West Bengal

Land Reforms Act passed in the State Legislature which permits increase in
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ceiling limit on a case to case basis when an industry is set up and becomes
functional and not just taking the land and keep on shifting from one State to
another and the land so taken not being utilised for the intended purpose of setting
up industries. Therefore, such kind of actions would have to be taken. Now,
policies in respect of land acquisition are tilting in favour of the agricultural land
and this should be made quickly and the Central Government should take more
States favouring the growth of agriculture itself. Building industries in fertile
agricultural fields should be deprecated and stopped. We have been hearing since
the last one year about the new Land Acquisition Bill. Where is it? It should be
brought as early as possible. More number of welfare measures should be brought
in for the families of the agricultural workers. Our country is not having adequate
drinking water in the rural areas. This is a very unfortunate phenomenon. Article
21 of the Indian Constitution speaks about Right to Life. It is an academic word. If
the Government really wants to implement the spirit of what is contained in article
21 of the Constitution, then every village should have the facility of drinking water
very quickly. Every citizen of India has the right to get drinking water at the
earliest. There 1s in existence a National Water Policy, but nobody knows where
this policy is and where it is effected and where it is implemented. There is no
drinking water in village after village. It is a matter of shame that mobile phones
have reached every village but drinking water has not reached every village in our
country. This is a very unfortunate thing. This is a sovereign function of the
Government and this sovereign function has to be discharged at the earliest. Right
to have drinking water; Right to shelter, Right to Education is implicit in article 21
of the Constitution of India. It is not merely of any academic interest. Over the
past five years of the Eleventh Five Year Plan, agriculture has gone up to 3.4 per
cent per year on an average below the Eleventh Plan target of 4 per cent. Look at
the achievement — the target was 4 per cent and it has gone at 3.4 per cent. To go
forward it would be essential for India to build a productive, competitive and

diversified agricultural, rural non-farm entrepreneurship and employment,
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encouraging policies that promote competition in agriculture marketing will
ensure that farmers receive better prices. Although the provisions of the Right to
Education Act have been implemented with effect from April, 1, 2010, yet the
fruits of this are not being enjoyed by the people of this country. It still remains in
the folder of Shri Kapil Sibal. These have not reached the villages. The children in
remote villages still now are not getting the benefits of Right to Education.

Those who are having some money are going to some school both in rural
and urban areas. The Central Government should increase its share of contribution.
The Right to Education Act has been implemented. The share of the Central
Government is 35 per cent and the rest is 65 per cent. The ratio is 35:65. The
share of the Central Government should be increased.

I would just like to tell another important point in this House. It is very
unfortunate that illegal mining is going on in the country. Everyone is conscious
about illegal mining which is going on in the entire country. For the last ten years,
it i1s unfortunate that there has not been a single case of conviction in illegal
mining. [ am talking about the entire country and not about any particular State.

Illegal mining is rampant in the country. Cases are being filed and FIRs
are being lodged. But during the last eight years, there is not a single case of
conviction in illegal mining. This is the most unfortunate part of our country. If
we are really conscious about illegal coal mining, then there must be conviction on
this issue.

With these observations, I would like to conclude. I would like to thank
you Sir for giving me time to speak.

But at the end, I would again request the hon. Finance Minister to
reconsider our demands and issues. With great hope, we are passing days.

Sir, you are smiling. But only when you reconsider our demands, we can
also smile like you. Kindly grant moratorium and give us a chance to smile like

you.
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SHRI T.R. BAALU (SRIPERUMBUDUR): Mr. Chairman Sir, at the outset,
with all his excellence, prudent efficiency, vast knowledge and experience at his
command, the hon. Finance Minister has carved out the Finance Bill to suit the
requirements of the Budget estimates. Of course, he has made a tight-rope
walking but at the same time, we hope that, definitely, Indians will be led to the
ultimate victory.

The Finance Minister, to attain a growth of 7.6 per cent of GDP at the end
of this year, has made many proposals in the Finance Bill particularly in the areas
of direct tax, indirect tax and other arcas. But as far as direct tax is concerned, he
has lost about Rs. 4500 crore due to some proposals. At the same time, he has
gained Rs. 45490 crore in indirect tax proposals. The total net gain will be Rs.
41,440 crore. It includes service tax accrual of Rs. 18,660 crore .

The Finance Minister has pointed out in his Budget speech that he has
attained 6.9 per cent GDP growth in the year which has gone by.But during the
previous two years, there was a consistent growth of 8.4 per cent. But in spite of
this, the Government of India is becoming one of the world’s forerunner in the
economic development. The Finance Minister has said that in the 12" Five Year
Plan the growth rate will be faster, sustainable and also more inclusive. India’s
GDP in 2012-13 will be of the order of 7.6 per cent, plus or minus 0.25 per cent.

The reduction in the fiscal balance in 2011-12 is attributed to tax revenue
reversals and increased subsidy, to a certain extent. Here, the Finance Minister is
pleased to say that in 2012-13, the subsidy will be not more than two per cent. I
would like to urge upon the Government and request the hon. Finance Minister not
to be very rigid in extending subsidies to food sector and fertilizer sector and farm
inputs which are necessary to agrarian sector. In spite of giving sufficient subsidy
in the 10" Plan and in the 11™ Plan, the growth was not much. In the 10" Plan, the

1th

growth was of the order of 2.7 per cent, and in the 11 Plan, it was of the order of

3.2 per cent only, as against the expected four per cent growth rate.
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Hence, the hon. Finance Minister should be cautious enough to see that
subsidy is not reduced to the farming sector. Agriculture is the backbone of Indian
economy. India is an agrarian country. Nearly 65 per cent of our population is
dependent on agriculture and they mainly reside in villages. Out of this 65 per cent,
forty per cent do not own lands.

The agriculturists who have lost lands to the real estate owners and to the
industrial units should be taken care of. The real estate owners, who are moneyed
people, purchase agricultural land to protect themselves from the tyranny of tax.
So, people who have sold their lands have become orphans.

The Government of India should come forward to see that nothing goes
wrong in giving protection to the agricultural labourers. Proper tax should be
levied from the people who are purchasing these agricultural lands and making
them non-productive.

The hon. Finance Minister knows that import of gold is nothing but a
menace to the balance of payments and also to the current account deficit. The
current account deficit is created by extending the import bill for the cause of
importing gold. For your information, 18,000 tonnes of gold is in the hands of
private holding. The cost of the present rate will be of the order of $ 900 billion.

Sir, in 2011-12, the import bill alone could serve the need of feeding the
poor people of India. Now, you can understand what is the quantum of the import
bill that has been extended by the Government of India for the non-productive
gold import. Gold is not giving any employment opportunity. Gold is only
intended to mop up money. Day-by-day it is increasing. The particular person
who is having gold is becoming wealthier and wealthier. But, at the same time, it
is at the cost of the Indian economy. This should be taken care of and the hon.
Minister of Finance should come forward to levy sufficient capital gain tax or
whatever tax he may opt for. It should be restricted at any point of time. The
import of gold in 2009-10 alone form part of 851 tonnes, costing Rs. 1.36 lakh
crore. The import of gold in 2010-11 form part of 970 tonnes worth about Rs. 1.85
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lakh crore. Holding unproductive gold is nothing but vitiating the economic
growth of the country. I do not think it is a proper thing to see that gold import is
supported by the national exchequer. So, I would request the hon. Minister of
Finance to take care to see that unproductive measures should be stopped at this
point of time.

Sir, the price of one gram of gold in 1980-81 cost about Rs. 136; in 1990-
91, it was Rs. 277; in 2000-01, it was Rs. 344 only whereas in 2010-11, the cost of
one gram of gold was Rs. 1,828. Now, you can understand how the Ministry of
Finance is financing the non-productive assets. It is not going to have any
developmental activities in India. It is not going to give any employment
opportunities. But it should be stopped immediately without any hesitation. The
Government of India should come forward to restrict the gold import. The RBI
should advice non-banking institutions not to give loan against the gold. The
Government of India should come forward to put higher capital gain tax.

Sir, now I come to special provision on 35AD of the IT Act. Hon. Minister
of Finance has given an investment-linked deduction of capital expenditure in
35AD which would be extended to new businesses such as freight stations, bee
keeping, storage of sugar and, at the same time, he has also increased the tax-
linked deduction from 100 to 150 for the cold chain facility, for warehousing, for
100 bedded hospital, for affordable housing, for fertilizers, etc. These proposals
are very good and we appreciate them.

Sir, I want to appreciate the Rajiv Gandhi Equity Savings Scheme. Those
who are having income limit of Rs. 10 lakh can invest up to Rs 50,000/- and 50
per cent will be taken care in tax deduction. This is a welcome change.

Coming to individuals, I would like to say that the tax exemption limit has
been increased from Rs. 1,80,000 to Rs. 2 lakhs. There is no tax on this. From
Rs.2 lakh to Rs. 5 lakh, it is 10 per cent; from Rs. 5 lakh to Rs. 10 lakh, it is 20 per
cent and beyond Rs.10 lakh, it is 30 per cent. Here, I would like to request the

hon. Finance Minister and the Government of India to see the truth that the
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exemption limit of Rs. 2 lakh is not at all sufficient because taking into
consideration the salaried people, the middle-class, it is not sufficient. They are
waiting for years together to get an increase. That is why, I request the hon.
Finance Minister to see that it is hiked at least to Rs. 3 lakh. ... (Interruptions)

Now, I come to Amendment to Section 80C. There is an interesting point
which I could tell the House. Under Section 80C, a person can extend an insurance
policy to his spouse and children. But, at the same time, the children cannot do it.
Children are nowadays earning more. Parents are not earning. Nowadays, if a son
or daughter wants to insure his or her parent, it is not permissible under IT
deduction. It is very strange. I would request the hon. Finance Minister to take
care of this and see that this is corrected during his reply.

Coming to disinvestment, I would like to say that last year, in 2011-12, we
expected Rs.40,000 crore but we have achieved only to the extent of Rs.14,000
crore. This year, again, we want to have Rs.30,000 crore. I do not know to what
extent it will be successful. Unless and until the officers working under the hon.
Finance Minister are prudent enough in their management and to see that it is done
on time, the Government of India will have to go in for commercial funding only.

Finally, I come to comparison of tax to GDP ratio. There are poorer
countries and richer countries. Let us compare India along with the poorer and
also the richer countries. In Bangladesh, the tax to GDP ratio is 8.5 per cent; in
Pakistan, it 1s 10.2 per cent; in Vietnam, it is 15 per cent. As far as the richer
countries are concerned, in Indonesia, it is 11 per cent; in Philippines, it is 14.4 per
cent; in Malaysia, it is 15.5 per cent; in Thailand, it is 17 per cent; in China, which
has got three times of per capita income of India, it is 17 per cent. Now, India is
having 15 per cent of tax to GDP ratio. That means, India’s tax proposal is just
nearing the richer countries. We are not richer. At the same time, the tax proposal
is nearing the richer countries. Hence, I can only say that it is very heavy.

Before I conclude, I would request the hon. Finance Minister not to reduce

the subsidies on fertilizer and also the farm inputs; I would request him to increase



08.05.2012 61

the tax exemption limit from Rs.2 lakh to Rs.3 lakh which would help the salaried
middle class.

With these words, I conclude.
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SHRI BANSA GOPAL CHOWDHURY (ASANSOL): Thank you, Mr. Chairman
Sir, I rise to make some comments regarding the Finance Bill which the hon.
Finance Minister has placed in the House and it is being discussed in the House.

First of all, I want to read a portion from the India Development Report
published by Indira Gandhi Institute of Development and Research before I make
some comments about the direct taxes and indirect taxes which have been
recorded in the Finance Bill.  Sir, I quote the comments made in the India
Development Report:

“The health of the Central Government’s finance deteriorates on
account of the stimulus package in the years following the enactment
of the Fiscal Responsibility Budget Management Act. The fiscal
deficit declined from 4.5 per cent of GDP in 2003-04 to 2.6 per cent
in 2007-08. In 2009-10, the fiscal deficit was 6.9 per cent. The
projected fiscal deficit for 2010-11 is 5.5 per cent of GDP. The
targeted fiscal deficit for the years 2011-12 and 2012-13 is 4.8 per
cent and 4.1 per cent of GDP respectively.”

This has been published in the India Development Report.

Sir, the Direct Taxes Code Bill comes in the backdrop of the decline in the
tax-GDP ratio in the recent years. The direct taxes to GDP ratio has also declined
from its peak of 5.9 per cent in 2007-08 to 5.4 per cent as per the Budget Estimate
of 2010-11. We should go through the Economic Survey of 2010-11. 1t is
mentioned in Chapter III of the Economic Survey 2010-11 titled ‘The tax revenue
as a percentage of GDP’.

First of all, we should go through the direct taxes. I am taking the period
from 2009-10 and 2010-11. In 2009-10, the tax revenue as a percentage of GDP
was 5.6; in 2010, it was 5.4; and the revenue was 9.6 in 2009-10 and the revenue
was 9.5 1n 2010-11.

I agree in principle that the character of the tax regime should change and it
should be made more progressive. Our learned and experienced Finance Minister,

I believe, has gone through the Standing Committee report thoroughly. The
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comment in Part 1 of the Standing Committee report should be taken into
consideration.

It is a fact that there are only 2.58 crore income tax payers in our country of
over 120 crore population. It reflects the narrow tax base and this narrow tax base
of our country not only is hampering the tax collection but it is also hampering the
development process. All of us should agree to this point. I believe that the
proposed slabs in the DTC Bill as well as the report will not only shrink the
income tax base but it will also lead to revenue losses. There is no justification for
lowering the current income tax rates across the board for those earning over Rs. 5
lakh per annum.

I am placing here the alternative structure also. This is the alternative
proposal. For income tax slab 0 to Rs. 3,00,000 the tax should be nil. For tax slab
Rs. 3,00,000 to Rs. 5,00,000 the tax should be 10 per cent. For tax slab Rs.
5,00,000 to Rs. 10,00,000 the tax should be 20 per cent. And beyond Rs.
10,00,000 the tax should be 30 per cent.

There may be a normal question as to why this slab and this tax rate should
be considered. If we go through Para 92, it reveals that the annual wealth
collection is only to the tune of Rs. 500 crore to Rs. 600 crore. The total wealth
tax collected is Rs. 500 crore to Rs. 600 crore but the wealth of the super rich
persons in India should also be counted.

If we go through the number of dollar billionaires in India as per the Forbes
list, it has risen from 13 in 2003 to 55 in 2011. The combined net worth of these
55 dollar billionaires stood at over 240 billion dollars in March 2011. It is their
comibed net worth. So, this needs to be enhanced to mop up more revenues from
the super rich.

There is also the alternate proposal for wealth tax slabs. This is as per the
following. I think it should be calculated and imposed. For net wealth O to Rs. 5
crore, the wealth tax should be nil. For net wealth Rs. 5 crore to Rs. 20 crore the

wealth tax should be 1 per cent. For net wealth Rs. 20 crore to Rs. 50 crore the
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wealth tax should be 3 per cent. For net wealth Rs. 50 crore and above the wealth
tax should be 5 per cent. But, unfortunately, what the Government has declared is
this. The tax of the corporate houses has been exempted not beyond two to three
years. The transition in corporate taxes should be from profit-based incentives to
investment based ones. No tax concession should be allowed beyond three years.
The SEZ Act should also be amended to phase out all profit based incentives
which have been allowed for 10 years.

Yesterday, there was an announcement by the hon. Finance Minister in
Parliament, deferring the implementation of the General Anti-Avoidance Rules
(GAAR) by one year and diluting many of its provisions, is a mixed surrender to
finance capital, MNCs and the US Administration. The US Treasury Secretary had
personally lobbied with the Indian Finance Minister to revoke the GAAR during
his recent US visit in April, 2012. I think, the Double Taxation Avoidance
Agreement is with tax havens like Mauritius. The GAAR Act meant to strengthen
India, India’s tax laws, to prevent foreign investors from avoiding paying taxes on
capital gains in India.

Over 40 per cent of FDI inflows into India are routed through Mauritius in
order to facilitate crores of rupees of tax savings of foreign companies at the cost
of Indian Exchequer.

Sir, I think, you will permit me to read the Report of the CBI Chief. ...
(Interruptions)

MR. CHAIRMAN : Please wind up. [ am calling the next speaker.
... (Interruptions)
SHRI BANSA GOPAL CHOWDHURY : Sir, please permit me to speak. I will
conclude in two-three minutes. ... (Interruptions)
MR. CHAIRMAN: You have only one minute. Please read out what is important.
... (Interruptions)
SHRI BANSA GOPAL CHOWDHURY : The CBI Director stated in his speech in
February, 2012:
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“India, in particular, has suffered from the flow of illegal funds to tax

havens such as Mauritius, Switzerland, British Virgin Islands etc.

It is estimated that around $ 500 billion of illegal money belonging

to Indians is deposited in tax havens abroad. Largest depositors in Swiss

Banks are also reported to be Indians.”

Does the Government agree with the $ 500 billion figure? As per
the Receipt Budget — Sir, I want to mention — the total tax arrears is Rs.

2.49 lakh crore in March, 2011, of which, Rs. 61,000 crore are tax
Demands which are not under dispute. Why is Government failing to
recover these tax arrears?

As per the C&AG Audit Report on tax arrears, the arrears demand
increased from Rs. 77,000 crore in 2005-06 to Rs. 1.8 lakh crore in 2009-10. That
is an increase of 135 per cent in five years. That has already been stated in the
C&AG Report that this is the tax arrears... (Interruptions)

MR. CHAIRMAN: Please conclude. I am calling the next speaker. You have
made your point.

SHRI BANSA GOPAL CHOWDHURY : The Security Transaction Tax Rate has
been slashed by 25 per cent and a new tax exemption announced for stock market
investors under the Rajiv Gandhi Equity Saving Scheme. Such incentives for
investments in the stock market are being doled out at a time when the interest rate

on Employees Provident Fund has been drastically slashed.

3 #, § a8 T aEd g da gedd A= St 3 dudl & IR 6 S 9 a8 )
IO & IEP! BN fad @3 St SR <] I8 WIXd=g, BT b i gl 3t e H cred
NI A Tt 3@ 2| ot drre &1 St fifdT §e’ doy # =« W& ¥ that is creating more

and more revenue loss. I8 WY AN Al T8l act @l ©l..(@@gm) AR H Uh i\ &
3SR H AU AT BT ATed g (b A SMARA AN B SFIF e R & T8l R SHaR Bl A
ol Y@ ¥ T8 3AD! AHAT ARy TR I A Sft e Wy @ @ dv & forg e
B T |
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15.00 hrs.
JfEARAY AN B BT B B U M Hed 9gM B oIy IR TA IRTGS 5T H

... (cTggm)

MR. CHAIRMAN : Now, nothing will go on record.
(Interruptions) ... ~
MR. CHAIRMAN: Now, Shri Nama Nageswara Rao.
... (Interruptions)
MR. CHAIRMAN: Mr. Bansa Gopal Chowdhury, what you are speaking now is
not going on record.
(Interruptions) ...*
MR. CHAIRMAN: There is a time constraint. Please take your seat, now.
... (Interruptions)
MR. CHAIRMAN: Nothing is going on record. Please do not waste the time of the
House
(Interruptions) ... *
MR. CHAIRMAN: Hon. Member, please follow the instructions of the Chair and

stick to your time limit. There is a paucity of time.

* Not recorded.
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SHRI NAMA NAGESWARA RAO (KHAMMAM): Thank you, Mr. Chairman,
Sir, for giving me the opportunity to speak.

I would like to express my views on the Finance Bill, current economic
and financial situation in India and the problems being faced by the citizens of our
country. I would also give some suggestions to tackle these issues.

Our country’s financial situation is at an alarming stage. It is deteriorating
year by year with rising debts, higher fiscal deficit, rising inflation, lower

employment rate and widening disparity between the rich and the poor. <21 % g%

I el e fhada Swifvie 2 | We are now touching the GDP growth of 6.9

per cent, which means less. It is because the fiscal deficit to the GDP ratio is
already at 5.1 per cent and it is increasing year by year. The fiscal deficit of our
country is growing drastically due to unhealthy and unproductive economic
policies of this Government.
15.01 hrs (Shri Satpal Maharaj in the Chair)

Today, the fiscal deficit is the financial cancer to our country. The
Government has to take up this issue very seriously.
MR. CHAIRMAN: Please be brief.
i A AR W@ ARy, onft A1 HY g fRAr B g diem & forg ofter w1 9wy
ARTT ... (crauT)
QU FESH : 37T TSl |arg H ey
SHRI NAMA NAGESWARA RAO: During the time of the NDA Government,
the total fiscal deficit was Rs. 19.78 lakh crore. Now, it has grown like anything.
At present, the fiscal deficit during this Government is Rs. 48.79 lakh crore.
This is a very alarming situation. The Finance Minister has to tackle this issue

very seriously.
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Coming to agriculture, there is no respite for the poor agricultural farmers,
who are committing suicides. The Government is not able to curtail these

incidents of suicides with its fiscal and monetary policies. TR®HR T & forg fmami
H I HRAT T Al fram & forg wis-w A 7 5l &g &t dicae™ 78 gThat is the

reason these suicides of poor farmers are going on.

The contribution of Agriculture sector to the overall GDP of the country
has fallen. During the time of the NDA regime, it was 23 per cent. It has fallen to
14 per cent during the regime of the present Government. This is a very serious
matter. This is very clear that they are giving no focus to the agricultural sector.
Moreover the Budget allocation on the agriculture sector has also fallen down like
anything. Earlier, it was 1.66 per cent; and now, it is 1.26 per cent. There is a drop
of almost 25 per cent in their Budget allocation on the agriculture sector.

Sir, the same thing is happening in regard to the Foreign Direct
Investment (FDI). Every time, they are telling about ‘FDI, FDI’. But year after
year, it is coming down. It is one of the important issues, which the Finance
Minister has to tackle.

Now, there is an Outward FDI. Due to less incentive and stagnant and
subdued economic situation prevailing in our country, most of our big corporates
have started moving outside the country and doing Outward Foreign Direct
Investment. They are going to Indonesia, Bangladesh, UAE and African countries
for Outward FDI. This is very alarming. For this reason also, our fiscal deficit is
increasing. This should be tackled properly. In the recent years, the outflow is
almost 25.3 US billion dollars. It is very alarming. This should be tackled properly.

Our country rating is also coming down like anything. Recently, S&P’s
Indian rating is BBB negative. So, the country rating issue is also very alarming.
The rupee is falling like anything and we are unable to control the falling rupee

value. It is continuously falling. It is very dangerous. This has to be tackled

properly.
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After this Government has taken over, UPA-I and UPA-II, they have
brought one policy on SEZ.
[UTT AEIGd ¢ G SN, 379 37 A I T B
... (gEr)
SHRI NAMA NAGESWARA RAO :I am concluding.

In the entire India, they have given permission for above 600 SEZs. At that
time, the idea was that they have to invest lakhs of crores and at the same time
they have to export. The SEZ Bill is only for export purpose but now nothing is
happening in the SEZs. In the entire country, lakhs of acres of land was acquired.
Only in Andhra Pradesh, two lakh acres of land was acquired. The poor farmers’
land was acquired due to SEZ but they are not investing and they are not exporting.
So, this should be tackled properly.

MR. CHAIRMAN: Please conclude.

SHRI NAMA NAGESWARA RAO:  Sir, [ am concluding.

I am giving some suggestions only. My suggestions are that the Government
should introduce a separate Agriculture Budget to protect the agriculture sector.
Second, they should constitute an Agriculture Stability Fund to provide relief to
farmers. Why? It is because whenever there is any climate change or any problem,
the fund should be utilized to help the farmers. Third, a long-term export policy
should be evolved. This is very important. Four, the tenant farmers should also be

protected properly.
[T FEIGT ¢ 19 Sfl, 31T AU qId FHIW BN

SHRI NAMA NAGESWARA RAO : Lastly, it is the sense of the House since last
one week about our Finance Minister that we are expecting his elevation to a
higher position. It is very good. Everybody, irrespective of the parties, likes our
Finance Minister. But before that, we do not know whether this may be his final or
last chance to move the Finance Bill. So, in these circumstances, what I want to

request the Finance Minister is that in this Finance Bill he has to give interest free
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loan to the farmers. This is our request. Second, also give free medical facilities to
the farmers.

With these, [ am concluding. .
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*SHRI CHELUVARAYA SWAMY (MANDYA) : Chairman Sir, thank you for
giving me the opportunity to take part in the discussion on the Finance Bill for the
year 2012-13. Cutting across the political parties, all are happy if Finance
Minister Shri Pranab Mukherjee ji elevates to the countries top post. When it
comes to development of the country I do not understand where the Union
Government is lacking. I would say when it comes to the issue of development of
the nation one should think beyond his / her party and its political benefits. Only
then India could enjoy the global status.

We all are aware that the tax paid money is the only source of income to
run the Government. This is paid by all the people including farmers, government
servants, politicians, business men. All the programmes and policies introduced
by the Government are dependent on this source of income. This is why the
Government should take stock of the situation about whether its policies are
implemented it the ground level. It is also the moral duty of the Government that
it should spend money judiciously. It should not be utilized for gaining political
mileage. [ would like to suggest while formulating the policy the Central
Government must always think in terms of comprehensive policy for the interest
of the entire country.

We have been witnessing coalition system of government at the centre for
the last two decades. I don’t think any party could come to power without the help
of coalition parties. In the coalition Government those who joined the ruling party
would definitely think in terms of fulfilling their own political interests and try to
implement the election manifesto their political party. As far as elections are

concerned we all are aware that every year elections are being held either to state

* English translation of the speech originally delivered in Kannada.
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assembly or to municipal corporation or to gram panchayat etc. This has come in
the way of development of the country. In such a situation when assembly
election is held to any of the Indian state whether it is West Bengal, Bihar, Tamil
Nadu, Uttar Pradesh, naturally these parties use their influence to get allocation of
fund, and on the other important policy decisions to protect the interest of the
particular state. So, the Union Government would not able to deliver the goods to
the betterment of the people of the entire country. This would affect financial
health of the nation. This would create crisis in the relationship of centre-state in
some cases, where the states are ruled by opposition parties. Hence I would like to
say that amendment to the constitution is necessary to hold elections to all state
assemblies, local self government and Central Government at a particular time in
the entire country. So, those who get mandate they could pay attention for the
development and good governance of the country in the remaining period.
Otherwise I don’t think there is any solution to tackle the problems prevailing in
the country.

My next point is about farm loan. Farm loan should be made available to
all the farmers at zero percent rate of interest. At present the centre is charging
7% per annum. This is not at all helpful to our farmers, who are already in the
crisis. My colleague Shri Nama Nageshwara Rao, who spoke prior to me, has
mentioned that there are 70% of our famers belonging to small and marginal
category.

As far as small and marginal farmers are concerned, banks are not
extending farm loan facilities to them. Only big and influential farmers are
enjoying the benefit of Government’s programmes. Farmers those who are having
half acre or one acre land holdings, are deprived of financial assistance or any kind
of loan. You can take report from bank, small and marginal farmers are
completely neglected. Hence, I urge upon you to attach top priority to give

interest free loan upto one lakh rupees to all small and marginal farmers.
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Besides, the Government should ensure adequate power supply, irrigation
development, marketing infrastructure to our farmers. Unless, these development
are ensured there would be no use of providing any subsidy. Providing basic
facilities like power supply, irrigation and marketing we could hope our country to
become prosperous one.

As far as Scheduled Caste, Scheduled Tribe, minority and other backward
communities are concerned the money, which is spent by the Government and
various corporations are not reaching the real beneficences. There is a need of
accountability to find out whether the fund allocated to welfare of these
communities is being utilized properly or not. The Government should pay
attention to it. There must be some accountability on spending the Government
money. Unless this is done, the welfare programmes, meant for needy people
would yield no result. I would also suggest while formulating these programmes
the Government should keep the entire country in view, so that there should not
be any scope for appeasement of particular community or political party etc.

As far as spending on NGO’s is concerned, there, also proper
accountability should be put in place. If you hold a discussion in the Parliament
on the money spending on various NGO’s, it would help the people to know that
how the money is being misused. That is why the Government should do
something concrete in this regard.

With regard to sericulture, the UPA Government in its budget for the year
2011-12 reduced the import duty on raw silk from 31% to 5%. This move has
been affecting the sericulture farmers of Karnataka. Only to protect the interest of,
weavers, consumers and some particular group the genuine demand of our farmers
are being neglected. This is not good to any Government. I am pained to
understand that whenever the issue of Karnataka is raised the Union Government
has always neglected our state. I don’t think Karnataka is done any injustice to the
centre. I don’t know why this kind of step-motherly treatment is meted out to

Karnataka. This should be put an end. Otherwise it would affect the federal
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structure of our country. People of Karnataka would no more tolerate this kind of
ill-treatment.  On behalf of my people and my innocent farmers of Karnataka I
request the Union Government with folded hands to take immediate steps to
protect the interest of our famers, particularly sericulture farmers of my state
Karnataka.

With regard to corruption in the governance, I would say that the
Government should think about bringing accountability in the administration. In
order to ensure transparency stringent measures are to be taken. Otherwise it is
not possible to curb corruption. As I mentioned earlier election reforms, and
stringent measures would help in curbing the corruption.

Hence, I urge the Government to consider my views and take necessary
steps in this regard.

With these words I conclude my speech.

MR. CHAIRMAN : Shri Kameshwar Baitha — not present.
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SHRI PREM DAS RAI (SIKKIM): Mr. Chairman, Sir, I rise to support the
Finance Bill, 2012 which gives effect to the financial proposals of the Central
Government.

I have only four or five points to add to the long list of issues that have
already been put forth in this House. The first thing that I would like to underscore
is that we have to move to an era of policy stability. I think, if there is one thing
that is troubling the minds of the captains of industry or even the small-scale
entrepreneurs, be it a travel agent anywhere, it is policy instability. I think, this is
an area which we really need to fix because if you want to say that the tax
proposals or the proposals of the Finance Bill are going to have a positive impact
on our economic engines, then, I think, policy stability is the need of the hour.

I would also like to say that there are a few points in this Finance Bill
which are very positive. Let me state one of them. This is the deduction allowed to
organizations and companies in respect of the money they spend on skill
development. I think, this is a far-reaching amendment because skill development
is the one area where this country requires to concentrate on. If we are to give our
young population the necessary tools to be able to become productive, then I think,
it is in the area of skill development. I think, in a similar manner, if we look at
climate change or any other area of development, like our human development,
then wherever we are able to give the incentives, it will be a positive and
progressive step.

I would also like to bring to the notice of this House that the North-East is
plagued by the indirect taxes, especially in the area of service tax. Now since you
have really moved to a regime of negative list, most of the services will fall under
the purview of service tax and the service tax has also moved up from 10 per cent
to 12 per cent. It is actually having a cascading impact on one particular sector on
which the North-East really depends, and that is the area of tourism. In the area of
tourism, if you fly or travel by train, the issue of access for the North-East is

tremendous. I think, this is one area which will have to be looked into as to how
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we are able to incentivise people to go to the North-East because it takes a hell of
a time to reach there. It also takes a monumental effort to reach these particular
areas.

Finally, I would also like to talk about one special issue which is plaguing
the minds of the people of Sikkim. This is the case of the old-settlers. It is by an
accident of history that there were a set of people who were mainly traders and in
the early fifties when the King of Sikkim at that time had promulgated the Sikkim
Citizen Register or Sikkim Subject Register, they were given an opportunity to
either become a Sikkim subject or not to become a Sikkim subject and carry on
with saying that they were Indian citizens. It was at that time when these people
had come to do trade with Tibet that this particular issue came up and they were
not able to take that particular opportunity. This particular issue has been flagged
many times. This is something where they would like to be now brought under the
definition of ‘Sikkimese’ under the present Income Tax Act. I would urge the
Finance Minister, through you, Mr. Chairman, Sir, that this be brought about at
some point of time. I do not see it in the present Bill, but I would urge the Finance
Minister to undertake this particular process.

With these words, I support the Bill. .
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DR. TARUN MANDAL (JAYNAGAR): Sir, it is not possible to give support to
this Bill because this Finance Bill seeks support or approval for the Budget
proposals of 2012-13 which are actually brazenly anti-people, pro-rich and pro-
capitalist.

Our Finance Minister has kept his promises. He quoted Shakespeare saying
that he has to be cruel to be kind. He has been enormously kind to the corporates,
to the capitalists, to the multinationals, but he has been extremely cruel to the
common people of our country.

I would like to draw the attention of the Finance Ministry, through you, Sir,
to four or five points for which I would take three or four minutes only.

His Budget proposals have not been able to contain the price rise when 90
per cent of our people are reeling under the spiraling price hike in all essential
items of life. Increase of Indirect Taxes to the tune of Rs. 43,000 crore will
indirectly result in the rise of prices of all products essential for life. The rise of
taxes, particularly in the petroleum sector, will have a cascading effect. You know
that it will in turn hike the prices of all the essential items of life.

Socialist Unity Centre of India (Communist) Party demanded the
Government to go for allowing state trading in all essential commodities of life,
which is the only way out to tame inflation and to contain price hike in essential
items of life. It means complete procurement and distribution of all essential items,
including food grains, should be done under the Central Government directions
and in cooperation with the State Governments. However, under the sweet will of
the market speculators, hoarders, and the black marketeers, our Government is not
adopting those measures.

My second point is that this Budget could not show the way for gainful
employment for the crores and crores of unemployed people in our country.
Furthermore, closure of industries and retrenchment policies has further increased
the number of jobless people. Due to this unemployment, the market is in crunch

because people do not have the purchasing power. In this capitalist economy,
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making maximum profit has become an endemic phenomenon not only in India,
but all over the world where this capitalist economy is being followed. As you
know, our hon. Minister earlier said that the Indian economy has got resilience and
insulation to save us from the global downturn, but it could not save the Indian
economy, which he had admitted in his Budget speech.

So, Sir, proper measures and a review should be taken. We have to see
whether the policies of globalization, liberalization and privatization followed by
the UPA and other Governments since the 1990s are enriching our people or are
impoverishing our people.

My third point is regarding corruption. In public lives, private lives and also
in the field of governance, that is, administration and bureaucracy, corruption is
eating away a sizeable amount of public money. The measures taken by the
Government have not been able to tame corruption. Tax evasion, tax default,
particularly by the industrialists and the rich people, non-payment of bank loans or
Employees’ Provident Fund, etc., are further impoverishing our people. Result-
oriented measures should be adopted by the Government to regenerate funding
from these sections.

My fourth point is that I am strongly against the disinvestment policies of
the Government. In the post-Independence period, these Public Sector
Undertakings were built under public pressure. Similarly, the Public Private
Partnership policies and the creation of Special Economic Zones are only for the
corporates and the multinationals and they are not in the interest of the people.

Sir, FDI in education and also in retail will lead to further disasters, as far
as the wretched and the destitute people of India are concerned. I am strongly
against PPP model, against SEZ policies and FDI. I will take one minute more. If
our Government feels that education, health, drinking water, sanitation, nutrition
and housing are the fundamental rights of our people, then a sizable budget
allocation should be made in these sectors and proper implementation should be

done while plugging the pilferage and corruption from these sectors.
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I would like to say that missiles like Agni or nuclear warhead cannot save
our country in crisis but a literate, healthy, committed and patriotic people can

save the country.
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# HETER ST (TAW): G HBIGd, A g it Hl Aiepl QA1 8, 59 oy smyen!
CRCICECIRCIES I

HaIGd, AR #A St A S 9ot U fRAr B 39 <N 9 g9 oar ® % A 9o
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AN TG HE B AN AoN & foy T8 o 21 U 7AW H A G T B Ayl oMy
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Ps ARMER T8l 1 3T Sl B 91§ ol o Saal 7 ql gadx 4Tl 8, a8 Sl
A godl 2 6 S goic w1 f5ar T 8, 9% 99l 89 91 <? & 39 fha wrier 8em?
SIRES & M A 9 90 &, SRES Yo¥ B AR & NG BN [h AR I8l

IUATE RAT 2?7 TADBT DRV SRR Gal 9Y AR 39 3R &4 faar Syl
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W 2012 H UET FHT ¥ 3R AW AT ffad Wswd 9k R &0 BNl U o v RAIfT
IR AN TWH I A BRI B, AT S B & S iR e <@ 21 e W wmehi
Bl ARG S XET &1 AR a% o9 fdva # 39 e Bl aRRATIAT o+l g8 €, SAR <% H S gl
B BH G B Al W AT 8 P fUwel 9 aul § O gebR A 8AR 9 1 39 e dhe
HT Wl B, I 91q Wel ¥ 5 gt aga A € TR o W gR1 <¥ AE & Wb 98 @
gl SIS &1 WMoy Y2 S 7 gfoed & 9 39 9t oMt B, B SRS © B onTel 91t 7.5
afrerd d& gt |

TS S S B8 HETS DI a1d B &, 3l dga &1 @1 vy SRR g dfe
IEH PV T PV AW B3Nl 7l TS SFITH AlSve B H Aheldl fad #3 7 0E Bl

el SHRIC &1 R &9 a1d &Y, fhada SfhRic 5 Ui a6 g 8 SiH
H A 2l g oFrar 2 6 9ga 9 S fefeay € 99 9 9o @ 99 & € A SE
3 AR &) 91 A=A 8, T 98 WIS AR U R & TR g4 I aran 4@y 6
Tgd 9 M P hadd ST ead 980 T € 8k ol 9 W e & "% 98 ) T
safelt 731 & © o fhadd Sl 3 Sarar S U Sl afideT B, Ufeetd S Sierdl &
Td foed & W9 H 2| BRI ufedrd S Sheidl & U ufoRd & w9 #2007 # ST 75 wfied
o, 98 UCHR 66 NI $H WA 8 AT 2| I8 Uh dgd YW Aobd ol AN A drel W9 &
fo g2 o € 5 I sriarsr &6 U orew WIS i SR SRR oAl B 3Hd A1 Wi # I
HET Aredl § [ Sl S9N gpHINE UifoRll 8, 98 ®el 7 el oieidl U W) diwd 8 T8
2l Rraw ft vifore g9 ST B ¢ BRI 8, 9P U I 3fihel W 8 FhdTl B
cIfh b [aTel 89 Yol Ty Sl 39 Wad H H 98d 9k U SOl © b 1 Siey ey
TAR G &I ZHMM! Bl 999 & oI Tl MipsT 82 -1 I AT © {5 &R S =T g,
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a8 a1 Rrgidl W Fel a2yl I a1 el B d1feY| Yeb Al SFI Dl HH HRAT 3R A
St fehye w31l Generation of jobs and countering inflation should be the only two
goals that our economic policy should be driven by. SISt ey, i, §7 |9
o & W |1y g WY S7hsl W9l D Ued W Y [P s F&arck & iR fhad IR &
3awR AN Ao digt & fory fhue g0 87 S9 N &1 I @ & HM fHar Sy
it @ forg sresr g

1981 ¥ WA &5 # AYHFaRT Jaex # R WRHR HT I 3Nwel ¢ & 8 faferas
Sifed 99 1981 H AW daex # I T 9gax 9 fAfms 1991 # &1 7 3R 2009-2010
# 12 faform 81 | sufon g R A1 89 AP 3 a1 @R w® § MR 1981 I 2010 IH
ST & # TR Sl Siied €, I HRd WBR & ¥4 B AR 8 fafer & dax dad 12
fafer I uga 21 98 o &1 vy & @™ dR W Alas ¢ & foy &1 @ fdvg § <«
J 3o WSy Bt 91 R 2

I 3fed fawy sufey Wt 2 f orTel S5 7-8 Wiall & iR ga AldM Silg ATdhe H
T 3R 3R BARI SHHIMHD UIfeRT Disd Tal gs A d ASDHI U 3 A | 98 P <
AN O H 37 Fhal & IR AU ASal &I oR® & S Bl Mo faRIY R W aeadsdn
gl

3T HXe UHISe SBRGH W i a1 &1 fawg & 18 21 3.5 ufoe i uge g,
I 1 & [P AT W BeMc AR ASd © 3R Sl Aad AR BeMer 3R By
TIR & 1 98 BC UhISC SBRC B 3R SHBT BRUT 89 Id SFd & b o 3ifael g &
T 2, I8 9D BROT 2| 3 ff F 7% WA € 5 9 que B S gD BH B B oIy
I8 ¥ U I W 2| AT B qeM B 91 B T 2] 98 99 3P 7 Afh 39D GO
St IRrs RO 7 5 59 ISR 9 B AU gRHMl B SfTd fRUST geHl ¥ XA
fSUST gPHF @ IR bR SN, IQ de¥ 4 o 98 Pl T 2| fHd ydR A &
RARYAT YTl TR B IR FARTHE Pl ATHIT DR D (ol AT Ao &, I qX A
TG T8 HEl T ® AT A JoR <ad 3R HIST B 91d BN, AR WISIIR ¥ Hfee o a9 B
3R ATE 98 STEvae Sl B a1 B, IFIGI B iR R Big 100 fAferaT &1 Ao wie
STaT & 91 10 ffer IReR Wen Aie <t 8, gufery d1e 98 S a1d @, Ag Sl SRR
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& fore 84 & eyl
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STE STEl WX BH Jh9T g3 §, I SN Sifies Siifefive ® ag 10 witerd west ok o
3R 10 U FEQ TG AN ITdb! SG 8H Joll BY Al 89 UG IT A9 g5 @ 2
BARN <X Bl fAITSoIRM BT ggd BIIal 837 & il S SIS ATl BAN < H 35
TR IR Ugd AT € R 1991 W S gAN UBiHA 9gd WRE g ¢l Al # Us fhae ue
T o g e & 96 3mse 9| S98 Uh Ifipel foar mar & 9 tgax & e
TIT| 9% 3ffheT A8 © fh 55 ST $9 O¥ & G IR AN &, I B A 17 e 39 ¥
B! SISl 81 T8 Ara arell a1 81 39 R8BI fSHURET 3R Tl I A1 MM STy &l
BAT? TS favg H U ¥ & IR Fad R ANl W T S o Bl a1 a9l &l 2
T TR FIGHT B a1 B Al ST H INT he el a1 & o el ©) Sarar S
T &I 919 Pel T8 2l 30 bR ST 3R B ¥ <Rau 5 Amefere ot v & TR W
Sicht 2 f6 ST SameT iR 8 99 R S YT 99T SV 89X <9 ¥ faqrgs <7 Rehw § 59
IENIRECICISIEIRGIY
G, Udh 9gd "yl g HfY &1 5l § 59 |dy d Q- goid @1 dredr gl
B THOHYl & IR § 98 g od I8 o) AU M daAgelc BT 2 Al UHideeR BRe
$7YCY d¢, DI WS o1 Wl ©l § 37yl Far daredm g b oo 99 Sfg Sl wie &1
I gl A1 AU 7 IA Usel B AU UHTHY! fSFeRR PR AT o1l 59 @ie B oA
gl © A1 fPd Re SAAPell THURY B IQ1AT WY, I§ <@ @Ity difes o &l
TATHdT FereR faar Sl
HEIGd, TP o d1d WelalgoR ¥ Wafdd 2l ofel wad g4 RAfq wliasoa &

2l 99 2000 ¥ A9 3R YR ST aREX BEldgoR BT SAGT B I offh Ml A9 899

U AT SATET SIS BR V@ &l 8 B s UISYSl BR Bl IR% A oA B AT
Sodt, gRar a1 gHeNTd &Y a1d &, & 60 URINId dTeX ¥ gHIC BT US XE 2] 99 B9 60
gfererd gHIe ax %@ € 1 §¥ faed H§ BISd Wi BT |G 97 DA & M 39 Wed # =g YR
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FRTHe wiferl) o ® S9H 12 dfae dRe <o Red &) I &8 T8 § S an gfan @
ST H Bl | H ST AT g o st MER B gaR Har?
TGy, ofd ¥ I I WHIW HRA Y H U IR% A AT @Y a1 weAr aredn

gl 9Rd # faw ¥ 8, always there is a big irony as far as fiscal resources and

fiscal responsibility of the States are concerned. While the States have more fiscal
responsibility, they do not have fiscal resources. The Finance Commission has
come up with a formula that 30 per cent of total revenues should be devolved to
the States. We demand that it should be 50 per cent.

I will give you the example of Haryana and then I will conclude. This is the
last point. This year, Haryana has contributed, as tax revenues, about Rs.900 crore
more than the total tax revenues contributed by Punjab, Himachal Pradesh,
Chandigarh and Jammu and Kashmir combined. One State, Haryana alone had
contributed this much, as far as the tax contribution of tax revenues. But how
much do we get? We keep demanding - many of the demands of the State of

Haryana are pending. One of the main demands is to have an airport. ¥Ra # gRaron

el YT S & S8l YY1 Ueh YARUIC T8l 8| O <o XA & DoeH Bl a1 3Tl §
Al W SISl BRATI BRAT 81 WA B D! WG AR TARUIC & olfebe] BRATUM Teb bl
VAT 5T & T8l WRUIE &1 RAUAT T8l 8 U8 21 S USR qarHE aniier aed arorr |
9 HoIGeE B I S 7 Al W DUl WO el sRATN Fojee dal gl dfh o9
9 Ao # AR B a9 A § A1 AIA B SRATON H B B

3 H H TS wel @ g b USRIl Bl Xd=g, Bl aer U1 e =fey aifh gew
3Tt SRl & fRTE &/ S il &1 aiRor o @ |
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Hedl § 6 50 & AY, 100 MEH AX, O b 9F @l MR W) MU fodt o # forar
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safey # I8l TE o1 U] WPR B WRE F 9 &7 q1@ 10 HAS D ANOT BRil gl 10
HRIS TIY 3RAH DI I 8 & Y & T8 14 dRI AEME! 2 R g8 el 91a W AR 2
# Ugel AT B RN # AR of| ¥ g8 Wedd fur or 5w 3w W g # g
RGN TS Tl 8, IS AT DI MO & 918 JHAN & A HEel gsal 2 & e
Stare ¥g o1 fb U ff WRHRI 18 T8I Feldl & qifh g8l IR T8I ¢ A A8 Pl ¢ b
IE ®re ¥ Rafes g # ooe IR wigdl &) gAedl $9H AR iR |ed gl §, F8t
qrprIEl 98 W fHAr T, IE Y W gl I8 Wi 4 Rafts € P 99 @ sde b
ST & T ge & Saauii< & U IveR gRI Heg & WU, dife 39 fohed &t ge
SERT 7 B R g9 fSReae iR v1e & forg #91 fewie 2 {6 &9 4 39 Uid g9k xS 30
& Bl Bl IRBR IV HY AR ST AR 59 A H I 8, U T-ffver et & =
T o SR g AW o W el wfey, 98l B 80 WA @ SHD Bedl H g, SAD
AHATRT & del A 2| AfT PIS I BT § A1 Sv& AR AT I1ar € A1 S AN B o o
R BT eEfhAT § S g1 # WH § [P g9d TR SHRN el ARyl # BifthSRrred
BT A W U BT S R SHEY BT AT (FFHE) Shl T YR AW g,
safelg # 9 FE Far drEdn # 9N TR B 9 g, S9dl dWR W S gt
gl ...(eraam)

O a1d # S Aredl g F gad, Foan s aga ara @ fen 8, o9 9 F A,
T g, H9 39 IR | f$HIS & €, ARBR A I8 HoR Ul B G 8, olfh Ul &1 FAl SHD]
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B Yo T T BIaT| IS 98 HM P 81 WY Al ARIE 50 WRA<T 54 AE &I e 7 & | §
e g b 99 X URAT BT f3ore A s foar Sy, a8t w49 fedie g1 59 A A AN
A ST | O 5 98 39 Wl # o A B ¥ W FR $F AGE IR Wdhd ©
al 7 SRR 3T dghR A |

SHRIMATI BIJOYA CHAKRAVARTY (GUWAHATI): Sir, I would like to
associate myself with the matter raised by Shri Ajmal.... (Interruptions)

|y wEew @ g fd ¥ swd waiige & ganl This is not Zero Hour. Nothing
will go on record.

(Interruptions) ..."

* Not recorded.
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dfea B H ol ALY U S oW @1 AT, WX SR ARy | AT <l B b sffuvers Wi ge
@ I T TR I UME BRI 9 STl § Ugd d1 98 SeM Ud Ul e <,
STEl I TR | ST A g & AMRE & AR W Hel T o) faotell, e @ dr
I 37T 8, BB dle] foRe # M T8l 8, S Udl & 78l © (b 9 ffgwm & ARk g
S ST B 1d ol AR Wl 7 IO B S aRafad TR €, 91 97 B Al g, i
®I AfeHS! 2, 98 S9 db Ugd | BH 9 ATl W¥E H AW Y B T 2] B IR USW A I g,
319 I g8l ddive g B I8 R § 6 vE-vEN e U 8, N U W ddid &
TR el gl 99 I& A8 udl el gorn {6 arafdd We s € @ e & fag ww
e & f6 o1 dca 3R e A< BT PRSI 891 a1fey, 98 9ad U8l ol ©f
A% ol 91 & A AT YI@e AR PR ol | B T80 G| BAR < & JEM =1 @, =ierd
o R St 3 e o & R W @ FfEenel e @ @ &R afdd @ goewed &
TS| T faese dewd wdl el & I A%, &8 ol A1h, del & e @ &
qHR H IS A1 & AT, H e g 6 Q¥ dl srelerawen 39 aRe A S SrRAf |

3 # w1 R 7E wE g f6 S u afdd € S9aT 99 aRe S o e Sy
IR ST UTH §, S ARSI BT BRIST IoT X8 8, S a8 Afs! g<lg |
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WU TR AR fF IR-9R 9 9 BT FbT SordT ol Bl H §9 wed # gEd A
T IR ®E @ gl § Agm P fad w3 S WEieRn § 6 99 9Hy R SR 9 {6 |
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S B s o 5 S9e oy 9 AR @1 w1l S9e usel Wiy ]Ioid el St @t
WHR o, Wil frd. Rrg ot & @wer oft ik @iy gfew St & aveR off| IR @& 4
39 < # foxi RAIfa sa+t @_e &1 s o a1 ARG w®g fear r on| 9R-aR 39 91 &l
F IR AT 87 qel B AU BT § R W TEAER Sl WX fUar I 931 o
Brar ® 5 Tat W v e o ? 5 9N SR ag qvae fear 21 S 9w Q9 @t
fRIfa U=t ot {5 STt AT ARdT <@ vl |1 98 @ AN dR-9R $9 91 Bl IO &l
o aR-91¢ IR A1d # B IR § 39 919 DI G &l gl IR9GR 39 I DI G B
ST B BT & fob # AR o fa<y #3 Sff @1 & wes W 39 914 DI WH PR < AT &l A H
BT WP ¢ <| § JE 1 Hed & oy w1 gaf o7l
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93 W gl )t BT A fRA™ Bl 2-3 RT T W 4 G WY 39 W ST Aifev] # s
e & AIH W AFAR 7S S S e g $ Ugiford uered &1 e 9e & a9y
S R CH B B B B Dls d8ak SUN FT 81 Arad 87 [ ANl BT Ig ATGH B fh
trforem werelf @1 W gg O W WES 9gd ool ¥ dedl € 9 [ WA WS
FORET 3R TSl 2l Safoy & 39 Wed @ Aiegd 9 I Ah Bl g B ARhR 9D Big

[aY

STl faRga U T |

TiE-C8Td, BIC-BIC Bl 4 S el =01 BRI bl & wreaq F far oar 8, <S94
ff rerer & 3@ 21 "eeE, S e o7 e o g, sad ff a8 i W Tees @ @ R
foramt & fow S o o o <@ 2 S9d W 99 A R HHivEnd B o & 21 d s
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|yt w@ed ¢ 2N g o
AN BieTAE AR ¢ Feled, § AT I T IR @ g F &1 e H AU qra wHE R
g

Terey, fag @5 SN 93 € # Wi 9 o g e & fow faw @ S 4 e f Ao
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2 BIes PAR ¢ M9 § TG DI U T8 7l %81 8, # fa<d w21 S 4 pen =med g o
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g T ¥ S 1 981 U arThd < ol
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SHRI M.B. RAJESH (PALAKKAD): Sir, I will be very briefly making two-three
points.

At the outset, I must congratulate the hon. Finance Minister for his proposal
to bring retrospective amendment to Sections 2 and 9 of the Income Tax Act, 1961.
This is a step in the right direction. I would like to urge upon the Finance Minister
that besides Hutch-Vodafone deal, he should also bring Reliance-BP and Cairns-
Vedanta deals also to the tax net.

It is a fact that corporates both foreign and domestic are aggressively
lobbying against this retrospective amendment. We have seen the United
Kingdom Chancellor of Exchequer has been very vocal against this proposed
amendment. But the irony is that, the UK has introduced a similar provision in its
Budget of 2012, with 21 year retrospective effect. So, they are aggressively
lobbying against this proposal but I would like to request the hon. Finance
Minister not to succumb to the pressure of the corporates both domestic and
foreign.

Secondly, at the same time, | oppose the Government move to defer the
implementation of GAAR.

Thirdly, I would like to request the hon. Finance Minister that Mauritius
route should be curbed. Unfortunately, the Finance Minister is further liberalizing
the Mauritius route of tax evasion.

Fourthly, I would like to request the Finance Minister that super-rich should
be taxed more. As my colleague has already explained it, [ am not going into the
details.

Finally, I would like to request the Finance Minister to listen to the voice of
99 per cent people of our country. We have heard from the Wall Street that the
struggle is between 99 per cent and one per cent. So, please do not succumb to the
dictates of one per cent corporates which are looting the country and who are
looting the resources.

16.00 hrs.
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Please listen to the voice of the 99 per cent people of this country, otherwise, this
Government will be removed by people just like President Sarkozy of France was

removed. So, please listen to the voice of the 99 per cent people of this country.
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# 37G{A YW AHaTA (FHMR): FHURT Sft, A1 Teh Ui S TR 5l

MR. CHAIRMAN : What is your point of order?

S 3G IW AFATA: W USC 3B ISR Wl 219 & dqed & (o forar & griioR Ranfen
Brg

Sir, rule 219 says:

“In this rule “Finance Bill” means the Bill ordinarily introduced in
each year to give effect to the financial proposals of the Government
of India for the next following financial year and includes a Bill to
give effect to supplementary financial proposals for any period.”

ABICY, HAT St 9 99 2012-13 BT S Bigd 91 U fhar 8 390 94X 1 ¥ 5 db
dl 99 3P Bl B [ B aRuIT & IR 8H AP oIl 2l dfdhd S 9wR 6 7, o
=M foar &= “Amendments to the fiscal responsibility and Budget Management

Act, 2003.” It is not part of the Finance Bill.
FUTIfY TRIed, W f29E ¥ a8 wed d &1 ue T8 ¥ ok T8 SdR e

g1 & =g S = 6 g RN o T 27 39 IR A W of oA <

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Sir, if you
permit me, I can respond to this point while replying to the main debate so that I
am not to start again.

MR. CHAIRMAN : The point raised by the hon. Member is already in the notice
of the hon. Speaker. She has directed that the Ministries should, as far as possible,
avoid drafting of Bills of hybrid nature by separating taxation measures including
levy of cess from other matters unless it becomes impossible on constitutional or

legal grounds to do so. The point of order is accordingly disposed of.
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SHRI PRANAB MUKHERIJEE: Mr. Chairman Sir, first of all, I would like to
express my gratitude to all the hon. Members who have participated in the debate
on the Finance Bill and made their observations. Many valuable suggestions have
emerged from their observations.

The debate was initiated by hon. Yashwant Sinha who has the distinction of
presenting a very large number of Budgets as Finance Minister of the Union
Government.

16.07 hrs (Shri Inder Singh Namdhari in the Chair)

Normally, there is a saying in the Finance Ministry. The rate of mortality
in parliamentary politics is very high. But particularly in the Ministry of Finance,
the rate of mortality is much more high. Because of that, you might have noticed a
very interesting factor that from 1947 to 1984, no Finance Minister mentioned his
name in the Budget including me. For the first time, the name of the Finance
Minister was printed in the Budget Speech from 1985 when Shri Vishwanath
Pratap Singh succeeded. In that context, Shri Yashwant Sinha is one of the unique
exceptions like Shri C.D. Deshmukh or Dr. Manmohan Singh or my colleague,
Shri P. Chidambaram who have the distinction of presenting full Budgets for five
years consecutively and, even before that, one Interim Budget.

He has, in his long observations, made many important points. But I am
encouraged by particularly that part of his speech when he said that Indian growth
story cannot come to an end and he pointed out that the Indian economy should
revive and must revive.

I also appreciate when he said that when things get tough, only the tough
get going. I would only like to add that in the days of coalition era, the tough can
get going and the tough should get going together. We shall have to go together to
improve the situation, to improve the financial condition and bring back the

economy on its track and explore the full potential which it has.
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It is because the Indian economy has its resilience. I must say that despite
divergent views and despite differences in our approach — in a multi-party
democratic system these things are bound to happen — when the real crisis comes,
when it knocks at the doors, we have the capacity to respond to that unitedly.
Please remember, the major economic reforms about which we talk, as a process
of economic liberalisation, would not have been possible, but for the support of all
stakeholders, including the opposition parties. At that point of time also, the BJP
was the principal opposition party. Of course, there was no coalition Government
under Shri P.V. Narasimha Rao. But the ruling Government only had 226
Members in Lok Sabha. Today’s Prime Minister and the then Finance Minister
could not bring major changes with regard to industrial policy, investment policy,
foreign trade policy, opening the economy, participation in the WTO. Later, it
was done. It would not have been possible, but for the cooperation of all the
stakeholders, including the political parties.

From 1989 to 1999, in this period of ten years, in normal course, there
should have been only two general elections, one in 1989 and the other in 1994.
But actually we had five General Elections, in 1989, 1991, 1996, 1998 and in 1999.
We did it. We made and unmade the Governments. Nobody else was the player.
We the political parties, representing different sections, were the players.

I had the privilege of discussing it with hon. Advani ji. I asked him: Could
not we think of something that could provide stability in the administrative system
and in the parliamentary system? We did not bring any law. But there was an
understanding that making and unmaking Governments, thrusting general
elections on the people, where 600 to 700 million voters have to participate to
elect 543 Members to Lok Sabha, is a luxury and that this political instability is
causing harm to the country. Between 1999 and 2004, only one Motion of No-
Confidence was moved because we recognised it. In the entire period of UPA I
and UPA II — up to now, I do not know what will happen in the next Session or

even in the later part of this Session — no formal No-Confidence Motion has been
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moved. Why? It is because we do not want to play with making and unmaking of
Governments. This understanding has come from experiences. We had not to
make any law. We had not to bring any legal institutional framework. The short
point which I am trying to drive at is that if the political parties decide, as and
when the situation demands, they can respond to the situation unitedly.

Please do not mind and come rushing to the conclusion that more often than
not we refer to international situation. We ought to refer to international situations.
We are not living in isolation. What happens in oil producing countries affects me,
affects my farmers, and it affects my transport operators. I cannot remain insulated.
If there is a middle-Eastern crisis, if there 1s a West Asian crisis, if my potassium
fertilizer price increases substantially, then availability becomes an issue. It
concerns me.

Today the entire world is inter-dependent. Nobody can say that they can
insulate themselves from what is happening in other parts of the country.
Therefore, this aspect is to be kept in view. There is no denying the fact that ‘yes’
GDP has come down. We were continuously having for a very long period of time
high GDP growth, low fiscal deficit, and moderate rate of inflation. But situations
do not remain the same. Between 2008 and 2011, two major international crisis
had taken place. Shri Yashwant Sinha has referred to and rightly so to the Reports
of the International Monetary Fund. Yes, I know. But in the same Report, the hon.
Member would see and if he just takes three other Reports of the International
Monetary Fund in the same year, how many times they revised or re-revised the
growth projection of not merely India, but also of major economies like China,
USA and whole of Europe because the situation is changing constantly. Only
change is the constant factor. What has happened yesterday or day before
yesterday or on Sunday, it is just not confined to the geographical territory of
France or that of Greece because all the austerity measures to bring fiscal
discipline in Greece or in Europe, in the firewall which has been built; we have

also a small contribution. In the firewall built by the European countries



08.05.2012 102

themselves, by the European Bank, and in IMF’s § 600 billion firewall, India also
has a contribution. Emerging economies’ contribution is in question because of the
package which has been prescribed to bring down fiscal deficit, and to reduce the
high sovereign debt. If a country is to live with 126 per cent of the debt of its
GDP, it cannot live for a very long period of time without declaring itself
insolvent. Therefore, these issues are staring at us. When the oil prices are
mounting every day, it is just not a phenomenon concerned only with the oil
producing countries because we are the oil consuming country and India is one of
the largest consumers. Last year we imported about 170 million tonnes of crude.
Our domestic production is 33 million tonnes or 34 million tonnes. Of course, the
entire amount we do not consume. As we have built up the refining capacity, the
part of it we bring it for export and re-export. But our own consumption is more
than 100 million tonnes and our production is just 33 million tonnes or 34 million
tonnes. Fortunately, in Rajasthan we have found oil, but it is not going to solve my
problem in the next year or year after that and it will take some time. Therefore,
today if I am to pay and here I had some preliminary discussions with some of my
colleagues; it is not my proposal, but I am asking through my observations and
appealing to all stakeholders, political parties represented in the Parliament, in the
State Assemblies, State Governments that we have to address this i1ssue. What
should we do? Under-recoveries of oil marketing companies would be Rs.
1,39,000 crore.

Right now, the subsidies which we are providing or the under-recoveries
which are there, whatever term you may use, in the case of diesel, it is Rs.14.50
per litre; in the case of kerosene, it is Rs.31.88 per litre and in the case of LPG, it
is Rs.412 per cylinder of 14 kg. That is the subsidy which we are providing. Is it
possible to maintain this level of subsidy? On the other hand, we know the
economists, essayists may write down in the newspaper columns saying “increase
the price.” What would be the effect on the consumers? It would also have its

impact on the already volatile inflationary situation. So, the issues are to be
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addressed. Therefore, I am suggesting to all of us, including ourselves, to consider
this: Can we find out a mechanism through which we can do it?

There is a tax component. For instance, in Delhi, if petrol is costing at the
refinery gate Rs.36 per litre, with the State taxes and the Central Taxes, it comes to
almost Rs.73 per litre. Can we do something collectively, the States and the Centre
together so that the Oil Marketing Companies are not reduced to a situation like
this? These are all public sector companies. Please remember that if the private
sector companies find out that they cannot sell the oil at what price they are
buying from abroad, they will stop buying it but the public sector companies
cannot do because we are asking them to import so that the availability is there.
But if they are broken, who will bring it? Which agencies will bring it? Today, we
are talking of high price. For us, tomorrow, we may have to think of availability.
If the prices go up to $ 150 per barrel - it is not merely my imaginary fear — what
will be the effect? Today, please remember for two consecutive years, the demand
in Europe is low. The demand in the major economy is low because there is no
growth. Once the demand in these major economies pick up after the economic
recovery, oil prices will go up. It will go up. So, this issue has to be thought of. I
have no readymade solution to it. What I am suggesting is that if we can work out
a mechanism through which we can do it, it will be good. We need not resort to
declaring it as declared goods by amending the necessary law. But if the political
wisdom of the country as a whole collectively can decide that every one of us will
have to have a hair-cut, perhaps, we can find out a solution. Partly, it will be
passed on to the consumers, partly, it will be absorbed by the State Governments
and partly, it will be absorbed by the Union Government. But please do not expect
that the Centre would be in a position to compensate it. It is not.

Shri Yashwant Sinha, the other day, was correctly telling me that the State
taxes are taxes on taxes because these are ad valorem on VAT. Therefore, when
I am having an import duty or excise duty, their taxes are ad valorem. Whatever |

earn — Shri Yashwant Sinha was saying that Rs.41,000 crore is a massive resource
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mobilisation target — I do agree that it is a massive mobilisation by increasing
excise duty from 10 per cent to 12 per cent. But please remember that it was 14
per cent. While providing this stimulus package in 2008, I brought it down from
14 per cent to 10 per cent.

I have not gone back from 10 per cent 14 per cent; I have rested it at 12 per
cent. There too, I am not appropriating the entire Rs.41,000 crore — almost one-
third — 32 per cent of it is going to the State Governments. I am receiving criticism;
receiving gaalis; beneficiaries are others. Therefore, in my Budget, when I say,
that I shall have to be kind, I shall have to be cruel to be kind — I am cruel to
myself, kind to others because while I am attracting criticism, I have provided the
State Governments collectively 32 per cent of my additional resource mobilisation
amount.

We are talking of fiscal consolidation. And I do believe that without fiscal
consolidation, the economy cannot be brought back to the path of higher GDP
growth. Economic distortions cannot be put in place and for that how could we do
1t? We shall have to mobilise resources. Please remember, we have made all
experiments, I too am an old hat. I have seen the higher tax regime in the concept
of progressive tax regime where the rich should pay more. We had at one point of
time a tax system — for every additional Rs.100 income, one had to pay taxes of
Rs.105. Nobody did pay that tax. The situation ultimately resulted in massive tax
evasion because there is a law of elasticity. If you try to expand beyond the point,
it breaks; it does not go beyond that point because it reached the elasticity limit.
After that, we have changed the system. Now, the revenue bonds are there. Figures
and numbers are available to everybody. They can check up. What was the tax
GDP ratio when we have the highest tax rate? When it is 30 per cent, what is the
tax GDP ratio and what is the tax rate? Therefore, my respectful submission would
that fiscal consolidation is to be achieved. When I have suggested two per cent of

GDP should be the limit, it is not the fancy figure coming out of my piped dreams



08.05.2012 105

— though I have given up smoking pipe for a long time — because it is 1.9 per cent
which is already available now. Therefore, if we want, we can keep it there.

I agree with Yashwant Sinha ji when he says, it is not an easy task. Yes, it
is a very difficult task. It is a stupendously difficult task. But always I shall have to
keep in mind that current account deficit of four per cent, fiscal deficit of 5.9 per
cent — can the economy bear it? Should we then come back to the path of
restoration, recovery, collection and for that, certain strong measures are required.
It becomes easier, to take the strong measures. If we can do that, yes, we can say,
and I don’t say it is not fully justified. Yes, some of the Indian investors also feel
shy of making investments in India. And in the price rise debate, when you
referred to the India Today’s six photographs, what did I say? I do believe that if
we can see just the three fiscal legislations passed, two major tax reforms passed,
the entire atmosphere will be changed.

But with 206 Members of the Congress Party, I cannot get those
legislations passed, I cannot have the Constitutional Amendment passed where
two-third majority of both the Houses and ratification by 50 per cent States are
required, I cannot have that. I am not indulging in any blame sharing or blaming
anybody. I am simply sharing certain facts.

Sir, somebody has expressed an apprehension that we may go back to a
situation like it was prevailing in 1991. Why? It is because the current account
deficit is high and fiscal deficit is also high. Most respectfully I would submit to
Yashwant Sinhaji and others that these two situations are not comparable. The
level of foreign exchange reserve is much higher today compared to 1991.

The foreign exchange reserve as a percentage of GDP was 1.9 per cent in
1991, today it is 16.9 per cent in 2011-12.

SHRI HARIN PATHAK (AHMEDABAD EAST): What about debt?
SHRI PRANAB MUKHERIJEE: I am giving all the figures. That is why I have
picked up this piece of paper. Don’t worry Harin, to satisfy you, - I know your

appetite for figures - I am giving all the figures.
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The import cover provided by foreign exchange reserves was for 2 Y5
months in 1991. Though it was 14 months when my colleague Shri Chidambaram
was presiding over this Ministry, it has come down to half of that, but it is still at
the level of 7.3 months now.

The external debt was 28.7 per cent of GDP in 1991 and it was 38.7 per
cent of GDP in 1991-92 and for the period from April to December, 2011, —
January, February and March, 2012 figures are yet to be compiled — it is 20 per
cent of GDP. Therefore, it has come down from 38.7 per cent of GDP to 20 per
cent of GDP.

Yashwant Sinhaji raised an issue and I agree with him that we should be
extremely careful about short-term borrowing. Short-term external debt as a
percentage of reserve was 146.5 per cent in 1991 and this has declined to 26.3 per
cent.

The short-term debt flow financed about 11 per cent of the current account
deficit in 2011-12 and 23.9 per cent in 2010-11. So, there also we have made
substantial improvement.

Sir, I do agree that the current account deficit is a matter of concern. If there
is a crisis in food, it does not mean that we shall have to start eating lizards. The
situation is not that difficult today. Of course, it is a difficult situation, but we can
overcome that situation as we have overcome in the past.

It has been raised that fiscal indiscipline has started from 2008-09 because
of stimulus package. I do not deny that fact. Yes, we injected Rs.1,86,000 crore
as fiscal expansion in the form of stimulus package. But Mr. Chidambaram is not
responsible for that because it was done in the months of December, January and
last batch was done in February in my Interim Budget and he left the Ministry of
Finance on 1* or 2™ of December in 2008.

I am not apologetic. Why I am not apologetic? It is because we could
correct the situation. If I would not have provided the fiscal stimulous the way

GDP was decelerating, we would have ended the year with less than five per cent
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and we ended the year with 6.6 per cent. Thereafter we had a bounce back; in
2009-10, we had 8.4 per cent and in 2010-11 we had 8.4 per cent.

Again, another crisis came, that is, Eurozone crisis. I cannot ignore the fact
that around 20 per cent of my export even today is destined towards Europe and if
there i1s no demand, whatever efforts you may make to diversify the export
destination, it will not be enough. But we have done this and that is why the
export has gone to more than 300 billion dollars.

But at the same time, I shall have to recognise that export destination
change is not easy. It takes time and particularly in a regime where we are extra
sensitive. If any commodity price increases, the first target is the export. We
resort to switch-off, switch-on policy, like, in many countries. It is not unusual
that if a commodity is in short supply, they maintain their export commitment to
retain their presence in external market and import the same commodity. It is not
for earnings. But, unfortunately, we have not been able to develop that system.
As a result, we not only lose the country destination but also it becomes difficult to
build-up the market. Therefore, we shall have to have a steady export-import
policy where a component, maybe the same commodities are exported, maybe
imported so that the presence in the external market and the reliability on the
Indian market as supplier remains intact.

Why did the stock market volatility take place? One of the major reasons
was because there was an outflow of the FII. For several years these Flls are
providing necessary support to fund the current account deficit. So, it has to have
its adverse impact on the economy and it had. But we are trying to restore it.

Confidence can be brought back, if we can decisively act, the Parliament
can decisively assert that yes necessary legislation will be made. We have come
out of those debates and we cannot go on having the rigmarole of that debate.
After 1991-92, there have been two non-Congress Governments, one Government

led by Shri Devegowda and Shri Gujral from 1996 to 1998, and thereafter the



08.05.2012 108

NDA. Thereafter the UPA Government came. The UPA is not a Congress
Government alone.

There are other partners. Many of them are traditional opponents to
Congress. I would not say enemy; nobody is enemy in politics; there may be
opponents. Therefore, it has been recognised that some of the basic changes
which we have brought in 1991, 1992 are essential. That provides the strength of
our basic fundamentals, our economic strength. We shall have to depend on that
basic strength. I am quite confident that we will be able to do that.

Now, one issue is being debated — States have expressed concern and
Yashwant Sinha ji has also pointed it out — that is Central Sales Tax. If I go back
to the history of the Central Sales Tax, of the Sixth Constitutional Amendment in
1956, passage of the CST in 1957 and major change in 1975, it will take a long
time. But the short point which I am trying to drive at is this. When Mr.
Chidambaram was the Finance Minister, it was recognised by the Empowered
Committee of the State Finance Ministers, which hon. Yashwant Sinha ji in his
foresight thought it necessary and he has provided a permanent institutional
mechanism through which we can interact with the States easily. This is a good
mechanism. He has his understanding. CST is not like VAT. VAT was one set of
tax replaced by another set of tax. The idea was that Central Sales Tax (CST) is to
be phased out and it will have to be submerged in GST. Therefore there is a
correlation. During the intervening period, when the CST rate will be brought
down from 4 per cent to 3 per cent, from 3 per cent to 2 per cent, from 2 per cent
to 1 per cent, from 1 per cent to zero, that is in April 2010, then GST will be in
place and it will be compensated. It was not merely through the cash
compensation. There were a number of non-monetary measures to be taken, and
we have taken those non-monetary measures so far as the CST is concerned.
What was suggested was that the States to partly make up their loss will levy taxes
on tobacco, sugar and textiles. Second was abolition of default for the purchase by

the Government departments. It has been done. Another was restructuring the
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VAT rates by increasing it to 4 to 5 per cent with effect from 1.4.2008 and further
to 6 per cent with effect from 1.4.2009. Therefore it is not correct to say that. If
some State Governments take the position that it is my inherent right to decide
what would be the VAT rate, you do not take into account while computing the
loss of the States. This was the agreement, this was the arrangement agreed by the
State Finance Ministers’ Empowered Committee and the Union Finance Minister.
Thereafter the crisis of 2008 came. 1 took over the Finance Ministry. 1 had
discussions with the Chairman of the Empowered Committee of the State Finance
Ministers and it was agreed that up to 2 per cent you have come, from 4 per cent to
3 per cent and from 3 per cent to 2 per cent; you stop it there. We will not impose
increased VAT on tobacco, sugar and textiles. Mr. Sinha has raised a question
correctly.

While examining the Demands for Grants relating to the Finance Ministry
for the current year, he has found out that at the time of Budget I took the approval
of the Parliament to give Rs. 12,000 plus crore as CST compensation to the States,
but I have given them around Rs.4173 crores or so and the remaining is there. His
question is: “Why have you not given it?” I have not given because that issue still
remains unresolved. I told Shri Sushil Modi, when he came to see me as
Chairman of the Empowered Committee of the State Finance Ministers that let his
officers, some of the State Government’s officers, our officers, sit together, work
out a mechanism and then I will give that money. But I cannot run after a mirage.
I must have some light visible at the end of the tunnel. The years 2010, 2011 and
2012 have passed; let us have the target that by 1% of April, 2013, we will be able
to do it.

I am really delighted when Shri Yashwant Sinha ji, informed the House
yesterday that after DTC he will take up the GST. If these two things we can do, |
believe — I request the hon. House to believe me — that there will be a sea change,

a major reform in the Indian Tax System which will be transparent; which will be
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non-discriminatory; which will be viable; and which will provide tax buoyancy, as
it has been established with the introduction of VAT.

Please remember, shut your eyes and think of five-six years ago the
magnitude of apprehensions you had that the State will lose huge revenue and
today it is accepted and I am quite sure — surely I will not be there, I am not
moving anywhere. I am not talking of that. Physically, I cannot remain there — a
day will come, when we will see that what tremendous revenue buoyancy would
be; how compliance will improve with the introduction of the GST and with the
introduction of the DTC.

I thank, once again, Chairman and members of the Standing Committee on
Finance for the excellent Report they have given on DTC. But I admit my own
shortcomings that I could not fully implement it because I could not fully study it.
I knew the proposals but to know the basic proposals and to study, understand and
appreciate are different. Perhaps my intelligence level is low, that is why, I
require some time to study and thereafter to firm up my view. Somebody’s IQ is
may be much higher than me but my IQ is little less perhaps and that is why I
wanted to read it thoroughly. It is an excellent Report. 1 have gone through some
pages. It is an excellent Report and I am giving you an assurance that if you
cooperate, we will get it done; get it passed in the Monsoon Session; and thereafter
we can implement it. I have provided some of these provisions. A few of these
provisions are already in the Finance Bill of this year.

GAAR T had agreed to defer one year not because of any fear or
apprehension. [ may be a very small man, very little man but one thing I can
assure and I can tell the distinguished Members of Parliament that I am not afraid
of any consequences. When I borrowed money, I was much younger. Will you
enter into the Extended Funding Facilities with International Monetary Fund by
entering into a borrowing agreement of 5 billion SDRs which was the highest at
that point of time? On the very floor of this House, many people told that you will

ruin the Indian economy. India will have to be bailed out because IMF’s history is
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that one loan leads to another loan, to further loan and nobody has come out of the
debt trap by borrowing money from the International Monetary Fund.

But I came out with my head on my shoulder; I came out, not on stretcher
but on my foot, out of the IMF building declaring that India will not withdraw the
last stranche of IMF borrowing of 1.2 billion SDR. I do not know whether it has
happened in any other country. We did it. It is not an individual credit. It has
nothing to do with the individuality or personality of Pranab Mukherjee. It is the
strength of the Indian economys; it is the resilience of the Indian economy. The
contribution is by Indian farmers, Indian workers, Indian managers, Indian experts,
Indian technicians.

From 10 million tonnes of crude production in the early Eighties, we
increased it to 29 million tonnes. We could meet the 1979 Oil Crisis by
substantially improving our own indigenous production and by reducing our
imports so that the Balance of Payments situation improved.

I am concerned that today there are difficulties. But we shall have to
address those difficulties. About the CST, I can assure the hon. Members that I
will discuss and sort it out with them. But please help us to have the necessary
reforms in the introduction of the GST.

I would also like to share some important parameters so that there is no
apprehension on the current account deficit and Balance of Payments situation. I
am repeating that there is difficulty but the difficulty is not insurmountable
because a large number of Members have spoken on it. The current account
deficit as a percentage of the GDP, in 1990-91 was three per cent; in 1991-92, it
was 0.3 per cent; in 2007-08, it was 1.3 per cent; in 2008-09, it was 2.3 per cent; in
2009-10, it was 2.8 per cent; in 2010-11, it was 2.7 per cent; in 2011-12, it was
four per cent. Naturally, there is a substantial change from three per cent to four
per cent; and moreover from 2.7 per cent to four per cent. Obviously, it is because

of the huge 184.9 billion dollars trade deficit in 2011-12 on customs basis.
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The FII flow has been reduced because the mutual funds, banks and other

financial institutions of Europe, who invested in India, in Indian market, had to
withdraw because of the crisis in their countries; and to contribute to build up the
firewall, they had to protect them. But if we take into account the other parameters
then we will find that it would be substantially helpful. As they have given the
figure, total external debt to the GDP ratio is 20 per cent. From 38.7 per cent, it
has come down to 20 per cent in 2011-12. About the import cover, I have already
stated. It is 7.3 months. The foreign exchange reserves today is 294.397 billion
US dollars that is at the end of March 2012.
For current account deficit, why had I to impose the import duty on gold? As Mr.
Baalu has correctly pointed out that last year, our import bill on gold was 69
billion US dollars. Sir, 170 billion US dollars was the import bill of the petroleum
products and 69 billion US dollars was the import bill of gold. I know the Indian
people. Gold is a part of our culture. That is why I have removed the excise duty
on jewelleries. But I want to retain the import duty on the gold bars. 1 have
imposed a duty of just four per cent. I do hope that to some extent, the import of
gold would be reduced. The non-residents who are staying for six months can
bring up to one kilogram gold ornaments. Anybody, who is staying for six months
in any country as an NRI, can bring gold ornaments worth Rs.30 lakh.

There is another impact also. There are a large number of jewellers,
millions of jewellers who work on gold. If ready-made jewels come from other
countries, to that extent their demand will be affected. Therefore, I have to reduce
it. Earlier it was 10 kilograms which they could bring. I have reduced it to one
kilogram. In monetary value, at current prices it would be above Rs.30 lakh.

Mr. Chairman, Sir, I would not like to take more time but I would like to
address a couple of issues which have been raised. Regarding sovereign credit
ratings, yes, particularly in the assessment of Standard and Poor, they are negative.
Outlook is negative but not sovereign debt. Sovereign debt is not negative. If you

notice, they have said on four parameters. Our sovereign debt rating is reasonably
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high. It is satisfactory. That is why, when the Standard and Poor’s rating
assessment came, | said it is a signal and it is an alarm. I do not ignore it. I take
note of it that corrective measures are to be taken.

The corrective measure is that we shall have to confine our fiscal deficit.
The corrective measure is that we shall have to ensure the environment for
investment, for more flow of fund and more flow of technology but at the same
time, keeping our eyes on the factors which I described as domestic demand
driven growth factors. We have one unique advantage which other countries do
not have, that is, a huge untapped market of one billion plus people, 122 crore
people. We have a huge market of consumer goods, consumer durables.

It has been pointed out and I also discussed it with my colleague, Mr.
Thomas because yesterday, in the morning Sharad Pawar Ji and many others
expressed their concern about the availability of jute bags and the storing facilities
of the food grains because this year the total food grain production would be 253
million tonnes. Earlier the system was, normally the FCI used to procure 25-30 per
cent of the total food grains. The private sector used to intervene and they have
their own facilities, arrangements of storing the procurement which they used to
do. But today, either the State agencies or the Union agencies like the FCI are
procuring more than 50 per cent, and I do agree that there is a mismatch between
the creation of storing facilities and the level of procurement which is taking place.

If we do not go for procurement, then the farmers will be left at the hands
of the private marketeers and they will have the compulsory sales. In some areas,
we have found out that the rice millers, who were entrusted to procure, did not
give the right type of Minimum Support Price, MSP, which was declared by the
Government for paddy. Last year it happened in some parts in the kharif season.
Instead of Rs.1000 per quintal of paddy, they got Rs.500 or Rs.600 per quintal.
Therefore, the Government agencies have to purchase it.

When purchase is done by the Government agencies, there is a mismatch

between the level of procurement and the quantum of storing facility. We are
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having a three-pronged strategy. I had a detailed discussion with the Food Minister.
He is also fully aware of it. I think he has discussed it with the Leader of the
Opposition, Sushma Ji. By middle of this month, the additional jute bags will be
made available. Yesterday, I requested the West Bengal Industries Minister to be
in touch with the jute industry because mostly the jute industries are located in
Kolkata and surrounding areas so that they can step up their production.

17.00 hrs.

There are many important trade union leaders from our Left Front and from
Trinamool Congress, who can also persuade the jute mill owners to step up the
production because this year’s procurement is much more. For instance, Madhya
Pradesh Government suggested that they will procure 65 lakhs of it, but actually it
is 85 lakhs. When the farmers bring it, no agency will say that we cannot take it
from you and it is impossible. Therefore, the procurement level has also increased.
But, I would not agree to the suggestion that jute packaging material should be
substituted by the plastic material because that may help us temporarily but it will
cause a permanent damage. A day will come when this jute will be used all over
the world because it is a biodegradable packaging material, which is the packaging
material of the future. Therefore, we cannot destroy this industry; we cannot
destroy this packaging material.

In respect of certain other issues, I have mentioned in my initial
observations yesterday that I would revert with certain relief proposals relating to
Customs and Central Excise Duties. In that context, I propose to provide
concessions in Central Excise Duty to chassis for commercial vehicles, ballpoint
pen ink, polyester fibre and yarn made from waste, and certain parts of footwear.

Among the major relief on the customs side are exemptions to wood pulp,
goods required for the setting up of solar power projects and certain raw materials
for the manufacture of the solar cells. I do not wish to take the time of the House
as regards the other minor changes. A notification to give effect to these changes

would be issued in due course and laid on the Table of the House. Apart from
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these changes, there will be certain other minor changes, which we will come to
know from the notification.

The last point, which was referred to by Shri Advani ji, is about the
operation against black money. My whole argument on the Vodafone was on that
point. It is because my point is very simple. I would like to be guided either by the
Double Taxation Avoidance Agreement or tax. There cannot be a situation where
somebody will make money on an asset located in India and will not pay tax either
to India or to the country of its origin by making some arrangements to certain tax
haven areas, to certain tax haven locations through a complicated setting up of a
series of subsidiaries, and having huge capital gains on the assets located in India.

I have explained that retrospective effect, to clarify the legislative intention,
must be with reference to the date of enactment. How can the intentions of the
legislature have any other reference point than the date of enactment, whether it is
1961 or 1951 or 1948? If clarificatory retrospective arrangement is to be made, it
will be with reference to the date of enactment. But, the effect of the retrospective
amendment in respect of the taxation will be covered by other laws. Here, the
Income Tax Act Section 161 says that no tax can be levied beyond six years.
Therefore, the mention of 1961 is academic, but the tax liability will arise
retrospectively, six years before, from the current date of assessment.

Yesterday I clarified three issues. The assessment which has been closed,
which has been made, there is no question of re-opening it. One hon. Member
mentioned about a British amendment exactly of similar nature. In the year 2008,
they made an amendment in the Finance Bill, of Section 58 which gave effect to it
from 1987. It means that they are having a retrospective legislation in respect of
taxation law which becomes effective from 21 years back. . If they are entitled,
surely India is equally entitled. India is not an inferior country compared to any

other country. Therefore, we have that right.
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We cannot declare India as a tax haven simply to attract the foreign
investment. I want foreign investment for technology, for development, for
resources.

SHRI BASU DEB ACHARIA : For employment.
SHRI PRANAB MUKHERIJEE: I can have. We are having and we shall have. I
have no doubt.

Please remember that when the investment was also not there, we did not
eat lizards. Till today, the investment requirement is substantially met by the rate
of our domestic savings. Today it has come down to 33 per cent or 34 per cent, but
it had reached as high as 35 per cent or 36 per cent of GDP. The rate of investment
was 37 per cent or 38 per cent. Therefore, we are not in that distressed a situation
that a country of 121 crore people will be treated as tax haven like Cayman Island,
The Isle of Man or Virgin Islands. We cannot be equated with them.

Either you pay tax here or you pay tax in your own country with which we
have a Double Taxation Avoidance Agreement. It is as simple as that. The rule of
law 1s there. Our Supreme Court has given a verdict. Somebody has said how we
could go against the judgement of the Supreme Court. Many eminent lawyers are
here. They are Ministers. I am not like them, but most respectfully I would say that
I am fully aware of my right as a legislator. Law-making power only vests with the
Parliament. The Supreme Court may interpret law, but equally the Parliament has
the right, Legislature has the right to express its intention by making amendment
to correct the judgement of the Supreme Court. The very first amendment to
Constitution of India, which is not an ordinary law, for insertion of Article 35A
and introducing certain other relevant changes, was done in 1951. It arose out of
the judgement of the then Supreme Court. Parliament considered that the Supreme
Court did not reflect the intention of the law-makers. So, the Constitution, the
basic document, was changed. When did we not fight with the Supreme Court?

Did we not fight against it in Golaknath case and Keshvanand Bharati case?
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From 1950 to 1968, the general perception was that Indian Parliament can
make any amendment to the Constitution. In Golakhnath case, the verdict came
that Parliament cannot alter Fundamental Rights, and a series of legal enactments,
social legislations, were declared null and void by the Supreme Court, including
the Banks Nationalisation Act, Privy Purses (Abolition) Act. Then, Lok Sabha was
dissolved in 1970. The then Prime Minister, Shrimati Indira Gandhi, went to the
electorate saying ‘I want to bring social legislations. I want to transform the
society. I want the power to amend the Constitution.” She said, “I do not have two-
thirds majority, give me two-thirds majority.” The Indian electorate gave her two-
thirds majority, and there came the Twenty-fourth Amendment to the Constitution
where the ‘constituent power’ was vested in Parliament. If you read the text of the
Constitution from 1950, before the Twenty-fourth Amendment made to Article
368, you will not find the word ‘constituent power’. ‘Constituent power’ of
Parliament was first invented and put in the text of the Article 368 of the
Constitution through that Twenty-fourth Amendment.

Not only in India but everywhere, in all developed societies, Legislature’s
intention is what matters because we are representing more than 70-crore people
of this country. Each constituency has 1.5 million or 1.6 million voters. Therefore,
their intention is what matters. Yes, as far as the Supreme Court and the Judiciary
is concerned, the Constitution has given them the power to interpret the law.
However, the law is to be framed by us. If we find that there is a conflict between
the ‘intent’ of the Legislature and the ‘interpretation’ of the Constitution, most
respectfully I submit that by interpretation of the law, our right of amending it or
asserting our right is not taken away. That is the power of the Constitution which
is vested in us.

Advani Ji has raised the issues of black money and White Paper. I am
bringing the White Paper before the Parliament Session adjourns — not on 22™, but
I will try to bring it much earlier. The drafting is in the final stages. I will try to

give all the relevant and possible information. He has raised two specific points,
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one of which is about the names which we have received. There is one problem. I
have shared it with the others. They have stated that I could disclose the names
when we prosecute the people. As Shri Yashwant Sinha Ji was correctly pointing
out, those names against whom prosecution has been launched by the Income Tax
can be divulged. There is no problem in it. However, what we get is raw
information. In that raw information, only the names are there. Therefore, the
Department has to scrutinize to see whether they have the legal permission,
whether they have the authorization from the Reserve Bank and whether they have
any other business where they are entitled to have it. We have to first establish that
the amount which they are depositing is illegal. For asserting the legality or the
illegality, it will have to be scrutinized. After that, where it is found that there is no
legal sanction, the prosecution will have to start. When the prosecution starts, then
the names can be disclosed. So, when the prosecution will start, we will give you
whatever names we have got.

I do not know why it happens at the time of talking about money or finance,
but my voice starts cracking at the time of replying to the discussion on the Budget
or the Finance Bill!

In respect of estimates of black money, three institutions are studying it
independently and they will give their reports at the end of an 18-month period,
and that period is coming to a close around July or August. We have not yet
received their reports. I will share that information with you, as soon as I get the
reports from those three independent Study Groups. But the White Paper
containing other relevant information will be made available to the hon. Members
and I will lay it on the Table of the House.

Thank  you, Mr. Chairman, Sir, for giving me this
opportunity. ...(Interruptions)

MR. CHAIRMAN: The question is...

... (Interruptions)
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SHRI ARJUN RAM MEGHWAL: I am on a point of order ... (Interruptions)
This 1s technically wrong. ... (Interruptions)

SHRI PRANAB MUKHERIJEE: Your point of order has been disposed of by
saying that it is part of the FRBM Act. We have disposed of it because it is part of
the Fiscal Responsibility and Budget Management Act. ... (Interruptions)
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MR. CHAIRMAN : The question is:

“That the Bill to give effect to the financial proposals of the Central
Government for the financial year 2012-2013, be taken into
consideration.”

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause-by-clause consideration of
the Bill.
The question is:

“That clause 2 stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 Amendment of section 2

Amendment made:

Page 4, after line 41, insert—

‘(iiia) in clause (24), after sub-clause (xv), the following sub-
clause shall be inserted with effect from the 1* day of April, 2013,
namely:—

“(xvi) any consideration received for issue of shares as exceeds
the fair market value of the shares referred to in clause (viib) of
sub-section (2) of section 56;7;.

(7
(Shri Pranab Mukherjee)
MR. CHAIRMAN: The question is:
“That clause 3, as amended, stand part of the Bill.”
The motion was adopted.

Clause 3, as amended, was added to the Bill.
Clause 4 was added to the Bill.
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Clause 5 Amendment of section 10

Amendment made:

Page 5, after line 50, insert —

‘(BA) after clause (23BBG), the following clause shall be inserted with
effect from the 1% day of April, 2013, namely: -

“(23BBH) any income of the Prasar Bharati (Broadcasting
Corporation of India) established under sub-section (1) of section 3 of

250f  the Prasar Bharati (Broadcasting Corporation of India) Act, 1990;”;.
1990 (8)

(Shri Pranab Mukherjee)

MR. CHAIRMAN: The question is:

“That Clause 5, as amended, stand part of the Bill.”
The motion was adopted.
Clause 5, as amended, was added to the Bill.
Clauses 6 to 20 were added to the Bill.

Clause 21 Amendment of section 56

Amendment made:

Page 10, for lines 20 and 21, substitute—

“Provided that this clause shall not apply where the consideration
for issue of shares is received—

(i) by a venture capital undertaking from a venture capital
company or a venture capital fund; or

(ii) by a company from a class or classes of persons as may
be notified by the Central Government in this behalf.”.

(€))
(Shri Pranab Mukherjee)
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MR. CHAIRMAN: The question is:

“That clause 21, as amended, stand part of the Bill.”
The motion was adopted.
Clause 21, as amended, was added to the Bill.
Clauses 22 to 24 were added to the Bill.

Motion Re: Suspension of Rule 80(i)

SHRI PRANAB MUKHERIJEE: Sir, I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill

and relevant to the subject matter of the clause to which it
relates, in its application to the Government amendment No. 10 to
the Finance Bill, 2012 and that this amendment may be allowed to

be moved.”

MR. CHAIRMAN: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 10 to the Finance
Bill, 2012 and that this amendment may be allowed to be moved.”

The motion was adopted.
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New Clause 24A

Amendment made:

Page 11, after line 15, insert—
Insertion

of new
‘24A. After section 80CCF of the Income-tax Act, the following  gection

section shall be inserted with effect from the 1% day of April, 2013,  80CCG.

namely:— )
Y Deduction

in respect

“80CCG. (1) Where an assessee, being a resident individual, of
has, in a previous year, acquired listed equity shares in accordance Investment
with a scheme, as may be notified by the Central Government in made
this behalf, he shall, subject to the provisions of sub-section (3), be unde? an
allowed a deduction, in the computation of his total income of the ~ €qUIty
assessment year relevant to such previous year, of fifty per cent. of ~ SaVINgs
the amount invested in such equity shares to the extent such Scheme.
deduction does not exceed twenty-five thousand rupees.

(2) Where an assessee has claimed and allowed a deduction
under this section for any assessment year in respect of any
amount, he shall not be allowed any deduction under this section
for any subsequent assessment year.

(3) The deduction under sub-section (1) shall be subject to the
following conditions, namely:—

(i) the gross total income of the assessee for the
relevant assessment year shall not exceed ten lakh rupees;

(i) the assessee is a new retail investor as may be
specified under the scheme referred to in sub-section (1);

(iii) the investment is made in such listed equity shares as
may be specified under the scheme referred to in sub-section
(1);

(iv) the investment is locked-in for a period of three years
from the date of acquisition in accordance with the scheme
referred to in sub-section (7); and

(v) such other condition as may be prescribed.

(4)  If the assessee, in any previous year, fails to comply with
any condition specified in sub-section (3), the deduction originally
allowed shall be deemed to be the income of the assessee of such
previous year and shall be liable to tax for the assessment year relevant
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to such previous year.””.  (10)
(Shri Pranab Mukherjee)

MR. CHAIRMAN: The question is:
“That New Clause 24 A be added to the Bill.”

The motion was adopted.
New Clause 24A, was added to the Bill.
Clauses 25 to 29 were added to the Bill.

Clause 30 Insertion of New Part

MR. CHAIRMAN: Mr. Rajesh, are you moving your amendment?
SHRI M.B. RAJESH (PALAKKAD): Yes Sir, | am moving my amendment.
Sir, I beg to move:
Page 12, lines 13 and 14,--

for “(b) a co-operative society engaged in carrying on the business of
banking (including a co-operative land mortgage bank or a co-
operative land development bank); or”

subsitute “(b) a co-operative land mortgage bank or a co-operative land
development bank; or”. (1)

MR. CHAIRMAN: I shall now put amendment no. 1 moved by Shri M.B. Rajesh
to the vote of the House.

The amendment was put and negatived.



08.05.2012 125

MR. CHAIRMAN: The question is:
“That clause 30 stand part of the Bill.”

The motion was adopted.
Clause 30 was added to the Bill.
Clauses 31 to 39 were added to the Bill.

Clause 40 Insertion of New Chapter X-A

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): I beg to move:

Page 16, line 49, for “2013”, substitute “2014” 11.
Page 17, omit lines 12 to 15. 12.
Page 17, line 16, for “(3)”, substitute “(2)” 13.

Page 17, line 31, for “would not have been so located for”,

Substitute “is without”. 14.
MR. CHAIRMAN : Now the question is:
SHRI BASU DEB ACHARIA : Sir, I am asking for a Division. Why is the
GAAR deferred for one year?
MR. CHAIRMAN: Do you want a Division?
SHRI BASU DEB ACHARIA: Yes, I want a Division.
MR. CHAIRMAN: Let the Lobbies be cleared —

... (Interruptions)

MR. CHAIRMAN : Shri Yashwant Sinha.
SHRI YASHWANT SINHA (HAZARIBAGH): Sir, as far as this amendment is
concerned, the Standing Committee on Finance, as [ said yesterday, had
recommended that GAAR should be introduced but with the safeguards that the
Committee was recommending. The Finance Minister in his introductory remarks
yesterday has accepted some of the important suggestions that the Committee has
made. And, therefore, in my speech I had welcomed the postponement of GAAR

and I have got up to say that we are in support of this amendment.
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MR. CHAIRMAN: Now, Secretary-General to inform the hon. Members about the
voting procedure for division.
SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the
following points in the operation of the Automatic Vote Recording System:
1. Before a division starts, every hon. Member should occupy his or her own
seat and operate the system from that seat only.
2. As may kindly be seen, the “red bulbs above display boards” on either side
of hon. Speaker’s chair are already glowing. This means the voting system
has been activated.
3. For voting please press the following two buttons simultaneously
immediately after sounding of first gong. viz.,
One “red” button in front of the hon. Member on the headphone plate and
also

any one of the following buttons fixed on the top of desk of seats:

Ayes - Green Colour
Noes - Red colour
Abstain - Yellow colour

4. It is essential to keep both the buttons pressed till the second gong sound is
heard and the red bulbs are “Off”.

Important: The hon. Members may please note that the vote will not be
registered if both buttons are not kept pressed simultaneously till the
sounding of the second gong.

5. Please do not press the amber button (P) during division.

6. Hon. Members can actually “see” their vote on display boards and on their
desk unit.

7. In case vote is not registered, they may call for voting through slips.
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MR. CHAIRMAN: The Lobbies have been cleared.
Now I will put Amendment Nos. 11 to 14 moved by hon. Finance Minister to
vote of the House.

The question is:

Page 16, line 49, for “2013”, substitute “2014” (11)
Page 17, omit lines 12 to 15. (12)
Page 17, line 16, for “(3)”, substitute “(2)” (13)

Page 17, line 31, for “would not have been so located for”,

Substitute *“is without”. (14)

The Lok Sabha divided:
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AYES

Aaron Rashid, Shri J.M.
Adhikari, Shri Sisir

Adhi Sankar, Shri

Aditya Nath, Yogi
Advani, Shri L.K.
Agarwal, Shri Jai Prakash
Agrawal, Shri Rajendra
Ahir, Shri Hansraj G.
Ahmed, Shri Sultan
Ajmal, Shri Badruddin
Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Anandan, Shri M.
Antony, Shri Anto

Argal, Shri Ashok

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azad, Shri Kirti
Azharuddin, Mohammed
Baalu, Shri T.R.

Babbar, Shri Raj

Bairwa, Shri Khiladi Lal
Bais, Shri Ramesh

Baite, Shri Thangso
Baliram, Dr.

Balmiki, Shri Kamlesh
Banerjee, Shri Kalyan

17:25 hrs.
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Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Basavaraj, Shri G. S.

Basheer, Shri Mohammed E.T.
Bavalia, Shri Kunvarjibhai Mohanbhai
Besra, Shri Devidhan

Bhadana, Shri Avtar Singh
Bhagat, Shri Sudarshan

Bhagora, Shri Tara Chand
Bhaiya, Shri Shivraj

Bhoi, Shri Sanjay

Biswal, Shri Hemanand
Bundela, Shri Jitendra Singh
Chang, Shri C.M.

Chakravarty, Shrimati Bijoya
Chaudhary, Dr. Tushar

Chauhan, Shri Dara Singh
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Sanjay Singh
Chavan, Shri Harishchandra
Chidambaram, Shri P.

Chitthan, Shri N.S.V.
Choudhary, Shri Harish
Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan

Dasmunsi, Shrimati Deepa
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Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen
De, Dr. Ratna

Deka, Shri Ramen

Deo, Shri1 V. Kishore Chandra
Deora, Shri Milind
Deshmukh, Shri K.D.

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama
Dhanapalan, Shri K. P.
Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dias, Shri Charles

Dikshit, Shri Sandeep

Dubey, Shri Nishikant

Dutt, Shrimati Priya
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong
Gaddigoudar, Shri P.C.
Gadhvi, Shri Mukesh Bhairavdanji
Gaikwad, Shri1 Eknath Mahadeo
Gandhi, Shri Rahul

Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.
Ganeshamurthi, Shri A.
Gavit, Shri Manikrao Hodlya
Ghatowar, Shri Paban Singh
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Gogoi, Shri Dip

Gouda, Shri Shivarama
Guddu, Shri Premchand
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Hari, Shri Sabbam

Harsha Kumar, Shri G.V.
Hazari, Shri Maheshwar
"Hegde, Shri K. Jayaprakash
Hooda, Shri Deepender Singh
Hossain, Shri Abdul Mannan
Hussain, Shri Ismail

Hussain, Shri Syed Shahnawaz
Jadhav, Shri Baliram
Jagannath, Dr. Manda
Jagathrakshakan, Dr. S.

Jain, Shri Pradeep

Jaiswal, Dr. Sanjay

Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram
Jardosh, Shrimati Darshana
Jat, Shrimati Poonam Veljibhai
Jawale, Shri Haribhau

Jena, Shri Mohan

Jena, Shri Srikant

Jhansi Lakshmi, Shrimati Botcha

Jigajinagi, Shri Ramesh
Jindal, Shri Naveen

" Voted through slip.
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Joshi, Dr. Murli Manohar
Joshi, Shri Mahesh

Joshi, Shri Pralhad

Judev, Shri Dilip Singh
Kachhadia, Shri Naranbhai
Kalmadi, Shri Suresh

Kamal Nath, Shri

Kamat, Shri Gurudas
Kashyap, Shri Dinesh
Kaswan, Shri Ram Singh
Kataria, Shri Lalchand

Kateel, Shri Nalin Kumar
Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Khursheed, Shri Salman

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri P.

Kumar, Shri Ramesh

Kumar, Shri Shailendra
Kumar, Shri Virendra

Kumari, Shrimati Chandresh

Kurup, Shri N. Peethambara
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Lakshmi, Shrimati Panabaka
Lal, Shr1 Pakauri

Madam, Shri Vikrambhai Arjanbhai
Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das
Mabharaj, Shri Satpal
Mahato, Shri Baidyanath Prasad
Mahtab, Shri Bhartruhari
Maken, Shri Ajay

Mandal, Shri Mangani Lal
Mani, Shri Jose K.

Manian, Shri O.S.

Manjhi, Shri Hari

Maran, Shri Dayanidhi
Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Arjun Ram
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Govind Prasad
Mishra, Shri Mahabal
Mohan, Shri P.C.

Moily, Shri M. Veerappa
Mukherjee, Shri Pranab
Munde, Shri Gopinath
Muniyappa, Shri K.H.

Muttemwar, Shri Vilas



08.05.2012 134

Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram

Naik, Shri Shripad Yesso
Napoleon, Shri D.

Narah, Shrimati Ranee
Narayanasamy, Shri V.
Naskar, Shri Gobinda Chandra
Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay

Noor, Kumari Mausam

Ola, Shri Sis Ram

Owaisi, Shri Asaduddin

Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Pandey, Dr. Vinay Kumar
Pandey, Kumari Saroj

Pandey, Shri Gorakhnath
Pandey, Shri Ravindra Kumar
Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh

Patel, Shri Devji M.

Patel, Shri Dinsha
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MR. CHAIRMAN: Subject to correction”, the result of the Division is:
Ayes: 340
Noes: 22
The motion was adopted.
MR. CHAIRMAN: The question is:
“That clause 40, as amended, stand part of the Bill.”
The motion was adopted.
Clause 40, as amended, was added to the Bill.
Clause 41 was added to the Bill.

SHRI PRANAB MUKHERIJEE: Sir, I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill
and relevant to the subject matter of the clause to which it relates,
in its application to the Government amendment No. 15 to the
Finance Bill, 2012 and that this amendment may be allowed to be

moved.”

* The following Members also recorded their votes through slips.
Ayes 340 + Shrimati Krishna Tirath and Shri K. Jayaprakash Hegde = 342
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MR. CHAIRMAN: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill
and relevant to the subject matter of the clause to which it relates,
in its application to the Government amendment No. 15 to the
Finance Bill, 2012 and that this amendment may be allowed to be
moved.”

The motion was adopted.

New Clause 41A

Amendment made:

Page 20, after line 5, insert —

‘41A. In section 112 of the Income-tax Act, in sub-section (1), with  Amendment

effect from the 1% day of April, 2013,— of section
112.
(4) in clause (c), for sub-clause (i), the following sub-clauses shall

be substituted, namely: -

“(ii) the amount of income tax calculated on long term capital gains
[except where such gain arises from transfer of capital asset referred
to in sub-clause (7ii)] at the rate of twenty per cent. ; and

(iii) the amount of income tax on long term capital gains arising
from the transfer of a capital asset, being unlisted securities,
calculated at the rate of ten per cent. on the capital gains in respect of
such asset as computed without giving effect to the first and second
proviso to section 48.”;

(B) in the Explanation, for clause (a), the following clauses shall be
substituted, namely:—
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‘(a) the expression “securities” shall have the meaning assigned to
it in clause (h) of section 2 of the Securities Contracts (Regulation)
Act, 1956;

(aa) “listed securities” means the securities which are listed on
any recognised stock exchange in India ;

32 of 1956.

(ab) “unlisted securities” means securities other than listed securities;’.’.
(15)
(Shri Pranab Mukherjee)

MR. CHAIRMAN: The question is:
“That New Clause 41 A be added to the Bill.”
The motion was adopted.
New Clause 414 was added to the Bill.
Clauses 42 to 45 were added to the Bill.

Clause 46 Amendment of Section 115 JB

Amendments made:

Page 20, for lines 44 and 45, substitute—

“46. In section 115JB of the Income-tax Act,—
(4)in sub-section (2), with effect from the 1* day
of April, 2013,-.  (16)

Page 21, after line 11, insert—

‘(ii1) after Explanation 2, the following Explanation shall
be inserted, namely:—

“Explanation 3.— For the removal of doubts, it is hereby
clarified that for the purposes of this section, the assessee,
being a company to which the proviso to sub-section (2) of
section 211 of the Companies Act, 1956 is applicable, has, for
an assessment year commencing on or before the 1st day of
April, 2012, an option to prepare its profit and loss account
for the relevant previous year either in accordance with the

1 of 1956  provisions of Part II and Part III of Schedule VI to the
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Companies Act, 1956 or in accordance with the provisions of
the Act governing such company.”;

(B) after sub-section (5), the following sub-section shall
be inserted and shall be deemed to have been inserted with
effect from 1* day of April, 2001, namely:—

“(54) The provisions of this section shall not apply to any
income accruing or arising to a company from life insurance
business referred to in section 115B.”.".  (17)

(Shri Pranab Mukherjee)

MR. CHAIRMAN : The question is:
“That clause 46, as amended, stand part of the Bill.”
The motion was adopted.
Clause 46, as amended, was added to the Bill.
Clauses 47 to 52 were added to the Bill.
Motion Re: Suspension of Rule 80 (i)

SHRI PRANAB MUKHERJEE: I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill
and relevant to the subject matter of the clause to which it relates,
in its application to the Government amendment No.18 to the
Finance Bill, 2012 and that this amendment may be allowed to be
moved.”

MR. CHAIRMAN: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill
and relevant to the subject matter of the clause to which it relates,
in its application to the Government amendment No.18 to the
Finance Bill, 2012 and that this amendment may be allowed to be
moved.”

The motion was adopted.
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New Clause 52A

Amendment made:

Page 21, after line 51, insert—

‘52A. After chapter XII-BA, the following Chapter shall be
inserted with effect from the 1* day of April 2013, namely:—

“Chapter XII-BB

SPECIAL PROVISIONS RELATING TO CONVERSION OF
INDIAN BRANCH OF A FOREIGN BANK INTO A
SUBSIDIARY COMPANY

115JG. (1) Where a foreign company is engaged in the
business of banking in India through its branch situated in India
and such branch is converted into a subsidiary company thereof,
being an Indian company (hereafter referred to as an Indian
subsidiary company) in accordance with the scheme framed by
the Reserve Bank of India, then, notwithstanding anything
contained in the Act and subject to the conditions as may be
notified by the Central Government in this behalf,—

145
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of new
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(1) the capital gains arising from such conversion shall not be
chargeable to tax in the assessment year relevant to the previous year in
which such conversion takes place;

(11) the provisions of this Act relating to treatment of unabsorbed
depreciation, set off or carry forward and set off of losses, tax credit in
respect of tax paid on deemed income relating to certain companies and
the computation of income in the case of the foreign company and the
Indian subsidiary company shall apply with such exceptions, modifications
and adaptations as may be specified in that notification;

(2) In case of failure to comply with any of the conditions specified in
the scheme or in the notification issued under sub-section (1), all the
provisions of this Act shall apply to the foreign company and the said
Indian subsidiary company without any benefit, exemption or relief under
sub-section (1).



08.05.2012 146

(3) Where, in a previous year, any benefit, exemption or relief has
been claimed and granted to the foreign company or the Indian subsidiary
company in accordance with the provisions of sub-section (1) and,
subsequently, there is failure to comply with any of the conditions
specified in the scheme or in the notification issued under sub-section (1),
then,—

(1) such benefit, exemption or relief shall be deemed to have been
wrongly allowed;

(1) the Assessing Officer may, notwithstanding anything contained in
this Act, re-compute the total income of the assessee for the said previous
year and make the necessary amendment; and

(1) the provisions of section 154 shall, so far as may be, apply thereto
and the period of four years specified in sub-section (7) of that section
being reckoned from the end of the previous year in which the failure to
comply with the condition referred to in sub-section (1) takes place.

(4) Every notification issued under this section shall be laid before each
House of Parliament.”.”. (18)

(Shri Pranab Mukherjee)

MR. CHAIRMAN: The question is:
“That new clause 52A be added to the Bill.”
The motion was adopted.
New clause 524 was added to the Bill.
Clause 53 was added to the Bill.

Clause 54 Amendement of Section 15U

Amendments made:

Page 22, line 22 for “for sub-section (4), the following sub-section
shall be substituted”, substitute “after sub-section (4), the following
sub-section shall be inserted.”.  (19)

Page 22, line 23, for “(4)”, substitute “(5)”.  (20)
(Shri Pranab Mukherjee)
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MR. CHAIRMAN: The question is:
“That clause 54, as amended, stand part of the Bill.”
The motion was adopted.
Clause 54, as amended, was added to the Bill.
Clauses 55 was added to the Bill.

Clause 56 Amendment of Section 139
Amendment made:
Page 23, line 3, after “being a resident”, insert “other than not

ordinarily resident in India within the meaning of clause (6) of
section 6”. (21)

(Shri Pranab Mukherjee)
MR. CHAIRMAN: The question is:
“That clause 56, as amended, stand part of the Bill.”
The motion was adopted.
Clause 56, as amended, was added to the Bill.
Clauses 57 and 58 were added to the Bill.

Clause 59 Insertion of New Section 144 BA

Amendments made:

Page 23, line 37, for “2013”, substitute “2014”. (22)

Page 24, for lines 40 to 42, substitute —

“(14) The Board shall, for the purposes of this section, constitute
an Approving Panel consisting of not less than three members,
being—

(1) income tax authorities not below the rank of Commissioner; and
(i1) an officer of the Indian Legal Service not below the rank of Joint
Secretary to the Government of India.”. (23)

(Shri Pranab Mukherjee)
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MR. CHAIRMAN: The question is:
“That clause 59, as amended, stand part of the Bill.”
The motion was adopted.
Clause 59, as amended, was added to the Bill.
Clauses 60 to 72 were added to the Bill.

Clause 73 Insertion of New Section 194 LAA
MR. CHAIRMAN: The question is:
“That clause 73 stand part of the Bill.”

The motion was negatived.

Clause 74 Insertion of New Section 194 L.C

Amendment made:

Page 30, for lines 14 to 39, substitute—

‘194LC. (1) Where any income by way of interest [ncome by
referred to in sub-section (2) is payable to a non-resident, way of
not being a company or to a foreign company by a ipterest
specified company, the person responsible for making from
the payment, shall at the time of credit of such income to [pdian
the account of the payee or at the time of payment company.
thereof in cash or by issue of a cheque or draft or by any
other mode, whichever is earlier, deduct the income-tax
thereon at the rate of five per cent.

(2) The interest referred to in sub-section (/) shall be
the income by way of interest payable by the specified
company,—

(7) in respect of monies borrowed by it at any time on
or after the Ist day of July, 2012 but before the 1st day of
July, 2015 in foreign currency, from a source outside
India,—

(a) under a loan agreement; or

(b) by way of issue of long-term infrastructure bonds,
as approved by the Central Government in this behalf;
and
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(i) to the extent to which such interest does not
exceed the amount of interest calculated at the rate
approved by the Central Government in this behalf,
having regard to the terms of the loan or the bond and its
repayment.

Explanation.—For the purpose of this section—

(a) “foreign currency” shall have the meaning assigned
to it in clause (m) of section 2 of the Foreign Exchange
Management Act, 1999;

42 of 1999

(b) “specified company” means an Indian company.’.
(24)

149

(Shri Pranab Mukherjee)

MR. CHAIRMAN: The question is:
“That clause 74, as amended, stand part of the Bill.”
The motion was adopted.
Clause 74, as amended, was added to the Bill.
Clause 75 was added to the Bill.

Clause 76 Amendment of Section 197 A

Amendment made:

Page 31, for lines 14 and 15, substitute—

“76. In section 197A of the Income-tax Act, with
effect from the 1st day of July, 2012,—

(a) in sub-section (/C), for the words “sixty-five
years”, the words “sixty years” shall be substituted;

(b) after sub-section (/E), the following sub-section
shall be inserted, namely:-

Amendment
of section

197A.

“(1F) Notwithstanding anything contained in this Chapter, no deduction of
tax shall be made from such specified payment to such institution,
association or body or class of institutions, associations or bodies as may be
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notified by the Central Government in the Official Gazette, in this behalf.”.’.
(25)

(Shri Pranab Mukherjee)

MR. CHAIRMAN: The question is:

“That clause 76, as amended, stand part of the Bill. ”
The motion was adopted.

Clause 76, as amended, was added to the Bill.
Clauses 77 and 78 were added to the Bill.
$it IO AT (WRS): HElGd, AYI WG IFHSS Soll W UaIgol SYCl 8eM & oy
o7 HY <7 #31 Sf 5 a8 R faur 8, Saforg # ST HeNgT BRI B SRR A8l qHSAT|
[UMfY ARG ¢ 2 {Rell AATER el Si|
ST, A AR SN (ARURT): A2, o

Clause 79

Amendments made:

Page 32, after line 6, insert—

“(aa) in sub-section (/A4), after the words “articles or
things”, the words “or for the purposes of generation of
power” shall be inserted;”. (26)



08.05.2012 151

Page 32, for lines 8 to 11, substitute—

““(1D) Every person, being a seller, who receives any amount
in cash as consideration for sale of bullion (excluding any coin or
any other article weighing ten grams or less) or jewellery, shall, at
the time of receipt of such amount in cash, collect from the buyer,
a sum equal to one per cent. of sale consideration as income-tax, if
such consideration,-

(i1))  for bullion, exceeds two hundred thousand rupees; or

(11) for jewellery, exceeds five hundred thousand rupees.”;’.
(27)

(Shri Pranab Mukherjee)

st gea axrer (fafem): wumdfe S, s@ ghede @ forg # QX A< maikal &1 e d
gIAIE < ArEd! gl H Od Tl TR MUY el off a1 Sfue S SMrware faAr o, 31
I AT DI R 83 21 9gd oA F 9 AN 7 gedTe @l g8 ATl ST I IR B
Ui g8 € A QX AR BT TR® A MU gd-9gd gadia| ... (ger)

MR. CHAIRMAN: The question is:

“That clause 79, as amended, stand part of the Bill.
The motion was adopted.

Clause 79, as amended, was added to the Bill.
Clauses 80 and 81 were added to the Bill.

Motion Re: Suspension of Rule 80(i)
SHRI PRANAB MUKHERIJEE: I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 28 to the Finance
Bill, 2012 and that this amendment may be allowed to be moved.”
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MR. CHAIRMAN: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 28 to the Finance
Bill, 2012 and that this amendment may be allowed to be moved.”

The motion was adopted.

New Clause 81A
Amendment made:

Page 33, after line 23, insert —

‘81A. In section 220 of the Income-tax Act, after sub-section Amendme
(24), the following sub-section shall be inserted, with effect from nt of

the 1st day of July, 2012, namely:— section

220.
“(2B) Notwithstanding anything contained in sub-section (2),

where interest is charged under sub-section (/4) of section
201 on the amount of tax specified in the intimation issued
under sub-section (1) of section 200A for any period, then, no
interest shall be charged under sub-section (2) on the same
amount for the same period.”.’. (28)

(Shri Pranab Mukherjee)

MR. CHAIRMAN: The question is:
“That new clause 81A be added to the Bill. ”

The motion was adopted.
New clause 814 was added to the Bill
Clauses 82 to 87 were added to the Bill.
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Motion Re: Suspension of Rule 80(i)

SHRI PRANAB MUKHERJEE: I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as
it requires that an amendment shall be within the scope of the
Bill and relevant to the subject matter of the clause to
which it relates, in its application to the Government
amendment No. 29 to the Finance Bill, 2012 and that this
amendment may be allowed to be moved.”

MR. CHAIRMAN: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as
it requires that an amendment shall be within the scope of the
Bill and relevant to the subject matter of the clause to
which it relates, in its application to the Government
amendment No. 29 to the Finance Bill, 2012 and that this
amendment may be allowed to be moved.”
The motion was adopted.

153
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New Clause 87A

Amendment made:

Page 34, after line 11, insert—

‘87A.  In section 245N of the Income-tax Act, with effect Amendment
of section

from the 1% day of April, 2013,— 245N.

(/) in clause (a), after sub-clause (iii) and before the
proviso, the following sub-clause shall be inserted,
namely:—

“(iv) a determination or decision by the Authority
whether an arrangement, which is proposed to be
undertaken by any person being a resident or a non-
resident, is an impermissible avoidance arrangement as
referred to in Chapter X-A or not.”;

(Z]) in clause (b),—

(i) in sub-clause (iii), for the word “and”, occurring at
the end, the word “or” shall be substituted;

(i) after sub-clause (ii1), the following sub-clause
shall be inserted, namely:—

“(iiia) 1s referred to in sub-clause (iv) of clause (a);
and”.’. (29)
(Shri Pranab Mukherjee)

MR. Chairman: The question is:
“New clause 87A be added to the Bill. ”

The motion was adopted.
New clause 874 was added to the Bill.
Clause 88 was added to the Bill.
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Motion Re: Suspension of Rule 80(i)
SHRI PRANAB MUKHERJEE: I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 30 to the Finance
Bill, 2012 and that this amendment may be allowed to be moved.”

MR. CHAIRMAN: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 30 to the Finance
Bill, 2012 and that this amendment may be allowed to be moved.”

The motion was adopted.
New Clause 88 A

Amendment made:

Page 34, after line 14, insert—

‘88A. In section 245R of the Income-tax Act, in sub-section (2), in Amendm
ent of
section
“section 245N, the words, brackets, figures and letters “or in the 245R.

the first proviso, in clause (iii), after the word, figures and letter

case of an applicant falling in sub-clause (iiia) of clause (b) of
section 245N shall be inserted with effect from the 1% day of April,
2013.. (30)

(Shri Pranab Mukherjee)
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MR. CHAIRMAN: The question is:
“That new clause 88A be added to the Bill.”

The motion was adopted.
New Clause 884 was added to the Bill.
Clauses 89 to 108 were added to the Bill.

Motion Re: Suspension of Rule 80 (i)

SHRI PRANAB MUKHERIJEE : Madam, I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 31 to the Finance
Bill, 2012 and that this amendment may be allowed to be moved.”

MADAM SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 31 to the Finance
Bill, 2012 and that this amendment may be allowed to be moved.”

The motion was adopted.
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New Clause 108A

Amendment made:

Page 39, after line 11, insert—

‘108A. In the Fourth Schedule to the Income-tax Act, in Part A, in Zmendmentof
i ; : Fourth
rule 3, in sub-rule (1), in the first proviso, for the words, figures and letters Schedule.

“the 31* day of March, 2012”, the words, figures and letters “the 31 day
of March, 2013” shall be substituted with effect from the 1* day of April,
2012.°. (31)

(Shri Pranab Mukherjee)

MR. CHAIRMAN: The question is:
“That New clause 108 A be added to the Bill”

The motion was adopted.
New clause 1084 was added to the Bill.
Clauses 109 to 119 were added to the Bill.

Clause 120 Amendment of section 1042 of 1974

Amendment made:

“Page 41, for lines 21 to 35, substitute---

120. In section 104 of the Customs "Act, for sub-section (4), the following
sub-sections shall be substituted, namely:-

“(4) Notwithstanding anything contained in the Code of Criminal Procedure,
1973, any offence relating to —

(a) prohibited goods; or

(b) evasion or attempted evasion of duty exceeding fifty lakh
rupees,

shall be cognizable.

(5) Save as otherwise provided in sub-section (4), all other offences under
the Act shall be non-cognizable.

(6) Notwithstanding anything contained in the Code of Criminal Procedure,
1973, all offences under the Act shall be bailable.” (32)

(Shri Pranab Mukherjee)
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MR. CHAIRMAN: The question is:
“That clause 120, as amended, stand part of the Bill”

The motion was adopted.

Clause 120, as amended, was added to the Bill.
Clause 121 Insertion of new section 104 A
MR. CHAIRMAN: The question is :
“That clause 121 stand part of the Bill.”

The motion was negatived.

Clause 122 Amendment of section 122
MR. CHAIRMAN: The question is:
“That clause 122 stand part of the Bill”

The motion was adopted.

Clause 122 was added to the Bill.
Clause 123 Substitution of new section 138
MR. CHAIRMAN: The question is :
“That clause 123 stand part of the Bill.”

The motion was negatived.
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Clause 124 to 130 Amendment of Section 153,
Special provisions exempting additional duty of

customs on import of foreign going vessels into
India,

Amendment of Section 8C,

Amendment of First and Second Schedule and
Amendment of Section 4 and 9

MR. CHAIRMAN: The question is:
“That clauses 124 to 130 stand part of the Bill”

The motion was adopted.

Clauses 124 to 130 were added to the Bill.
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Clause 131 Amendment of section 9A
MR. CHAIRMAN: The question is :
“That clause 131 stand part of the Bill.”

The motion was negatived.

Clause 132 to 134 Amendment of section 11A, 11C, 12F
MR. CHAIRMAN: The question is:
“That clauses 132 to 134 stand part of the Bill”

The motion was adopted.

Clauses 132 to 134 were added to the Bill.

Clause 135to 138 Substitution of new section for section
13 and 18, omission of section 19 and amendment
of section 20

MR. CHAIRMAN: The question is :

“That clauses 135 to 138 stand part of the Bill.”

The motion was negatived.

Clause 139 Amendment of notification issued under
section 5A of Central Excise Act
Amendments made:

“Page 46, line 3, for “ notification”, substitute “ notifications”.
(33)
Page 46, for line 4, substitute—
“ numbers G.S.R.62 (E), dated the 6™ February, 2010 and G.S.R.163(E),
dated the 17" March, 2012 (hereinafter referred to as the said notifications),”.

(34)
Page 46, line 8, for “ notification”, substitute * notifications”.
(35)
Page 46, line 10, for “ notification”, substitute *“ notifications”.
(36)

Page 46, line 11, for “ notification”, substitute *“ notifications”.
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(37)

(Shri Pranab Mukherjee)

MR. CHAIRMAN: The question is :
“That clause 139, as amended, stand part of the Bill”
The motion was adopted.

Clause 139, as amended, was added to the Bill.
Motion Re: Suspension of Rule 80 (i)

SHRI PRANAB MUKHERIJEE : I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 38 to the Finance
Bill, 2012 and that this amendment may be allowed to be moved.”

MR. CHAIRMAN : The question is:

“That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 38 to the Finance
Bill, 2012 and that this amendment may be allowed to be moved.”

The motion was adopted.

New Clause 139A

Amendment made:

Page 46, after line 15, insert—

“139A. (1) In the notification of the Government of India in the Ministry of
Finance (Department of Revenue) number G.S.R. 254(E), dated the 16"
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08.05.2012

1 of 1944.
58 of 1957.

1 of 1944.
58 of 1957.
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March, 1995, issued under sub-section (1) of section SA of the Central Excise
Act, 1944 read with sub-section (3) of section 3 of the Additional Duties of
Excise (Goods of Special Importance) Act, 1957, in the TABLE, after S.No. 19
and the entries relating thereto, the following S.No. and the entries shall be and
shall be deemed to be inserted retrospectively with effect from the 20" day of
April, 2011, namely:—

(1) 2) 3)

“20. All goods If the goods are ,-
falling under (1) manufactured by a factory belonging to the
heading 8607 Central Government; and

(1) intended for use by any Department of the
Central Government.”.

(2) For the purposes of sub-section (/), the Central Government shall have
and shall be deemed to have the power to amend the notification referred to in
sub-section (1) with retrospective effect as if the Central Government had the
power to amend the said notification under sub-section (/) of section 5A of the
Central Excise Act, 1944 read with sub-section (3) of section 3 of the
Additional Duties of Excise (Goods of Special Importance) Act, 1957
retrospectively at all material times.” (38)
(Shri Pranab Mukherjee)

MR. CHAIRMAN: The question is:

“That New clause 139A be added to the Bill.”
The motion was adopted.
New clause 1394 was added to the Bill.
Clauses 140 to 142 were added to the Bill.

Clause 143 Amendment Act 32 of 1994

Amendments made:

Page 48, line 13, after “business”, insert “or profession”. (39)
Page 49, for lines 4 and 5, substitute—

‘(30) “interest” means interest payable in any manner in respect of any moneys
borrowed or debt incurred (including a deposit, claim or other similar right or
obligation) but does not include any service fee or other charge in respect of
the moneys borrowed or debt incurred or in respect of any credit facility which
has not been utilised;’. (40)

Page 49, line 21 omit “Indian”. 41)
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Page 49, for lines 23 to 25, substitute—

“similar instrument but shall not include any currency that is held for its
numismatic value;”. (42)

Page 50, after line 14, insert—

“(ia) such transfer, delivery or supply of any goods which is deemed to be a
sale within the meaning of clause (29A) of article 366 of the Constitution; or”.
(43)

Page 50, after line 30, insert—

“Explanation 1A.— For the purposes of this clause, transaction in money shall
not include any activity relating to the use of money or its conversion by cash
or by any other mode, from one form, currency or denomination to another
form, currency or denomination for which a separate consideration is
charged.”. (44)

Page 51, for lines 8 and 9, substitute—

13

out, repair, maintenance, renovation, alteration of any moveable or
immovable property or for carrying out any other similar activity or a part
thereof in relation to such property;”. (45)

Page 51, line 46, after “agriculture” insert “or agricultural produce”. (46)

Page 52, lines 33 and 34, for “vessel of less than fifteen tonne net” substitute
“vessel, between places located in India”. 47)

Page 52, lines 40 and 41, for “to the first customs station of landing” substitute
“up to the customs station of clearance”. (48)

Page 54, line 41, after “sub-section (1)”, insert “(except the period of eighteen
months of serving the notice for recovery of service tax)”. (49)

(Shri Pranab Mukherjee)

MR. CHAIRMAN: The question is:

“That clause 143, as amended, stand part of the Bill.”
The motion was adopted.
Clause 143, as amended, was added to the Bill.
Clauses 144 to 150 were added to the Bill.

Clause 151 Amendment of schedule to Act 47 of Act 1974

SHRI BASU DEB ACHARIA : 1 beg to move:

Page 58, line 34,-

for “Rupees four thousand five hundred per tonne”
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substitute “Rupees two thousand five hundred and one per
tonne.” 3)
MR. CHAIRMAN: I shall now put Amendment No.3 moved by Shri Basu Deb
Acharia to the vote of the House.
The amendment was put and negatived.
MR. CHAIRMAN: The question is:
“That clause 151 stand part of the Bill.
The motion was adopted.
Clause 151 was added to the Bill.
Clause 152 was added to the Bill.
Clause 153 Amendment of section 98 of Act 23 of 2004

SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): I beg to move:

Page 58, line 40,-

for “0.1 per cent.”

substitute 0.5 per cent.”. (4)

Page 58, line 42,-

for “0.1 per cent.”

substitute 0.5 per cent.”. (5)
MR. CHAIRMAN: I shall now put Amendment Nos. 4 and 5 moved by Sk. Saidul
Haque to the vote of the House.

The amendments were put and negatived.
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Amendment made:

Amendment Page 58, for lines 37 to 42, substitute —

of Act 23 of
t2004. ‘153. In the Finance (No.2) Act, 2004, with effect from the 1st

day of July, 2012,—
(a) in section 97, -

(1) after clause (5), the following clauses shall be inserted,
namely:—

‘(5A) “initial public offer” has the meaning assigned to
15 of 1992. it in clause (p) of sub-regulation (1) of regulation 2 of the
Securities and Exchange Board of India (Issue of Capital
and Disclosure Requirements) Regulations, 2009 made
under the Securities and Exchange Board of India Act,
1992;

15 of 1992. (5B) “lead merchant banker” means a merchant banker
appointed as lead merchant banker in accordance with sub-
regulation (1) of regulation 5 of the Securities and Exchange
Board of India (Issue of Capital and Disclosure
Requirements) Regulations, 2009 made under the Securities
and Exchange Board of India Act, 1992.’;

(i1) in clause (13), after sub-clause (a), the following sub-
clause shall be inserted, namely:—

“(aa) sale of unlisted equity shares by any holder of
such shares under an offer for sale to the public included
in an initial public offer and where such shares are
subsequently listed on a recognised stock exchange; or”;

(b) in section 98, in the Table,-

(i) against SI. No. 1, under column (3) relating to
rate, for the figures and words “0.125 per cent.”, the
figures and words “0.1 per cent.” shall be substituted;

(i1) against SI. No. 2, under column (3) relating to
rate, for the figures and words “0.125 per cent.”, the
figures and words “0.1 per cent.” shall be substituted;

(1i1) after SI. No.5, and the entries relating thereto, the following
S1. No. entries shall be inserted, namely:—

165

Amendment
of Act 23 of

2004.
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1 2 3 4
“6. Sale of unlisted equity shares under an 0.2 Seller”;
offer for sale referred to in sub-clause per
(aa) of clause (13) of section 97. cent.

(¢) in section 100,—

(1) after sub-section (2), the following sub-section shall
be inserted, namely:—

“(2A) The lead merchant banker appointed by
the company in respect of an initial public offer shall
collect the securities transaction tax from every
person who enters into a taxable securities
transaction referred to in sub-clause (aa) of clause
(13) of section 97 at the rate specified in section
98.7;

(i1) 1in sub-section (3),—

(A) after the words, brackets and figure “sub-
section (2)”, the words, brackets, figure and letter
“or sub-section (2A)” shall be inserted;

(B) after the words “Mutual Fund”, the words “or
the lead merchant banker in the case of an initial
public offer” shall be inserted;

(ii1)) in sub-section (4), after the words, “Mutual
Fund”, the words “or the lead merchant banker in the
case of an initial public offer” shall be inserted;

(d) in section 101, after the words “in the case of every
Mutual Fund”, the words “or the lead merchant banker in
the case of an initial public offer” shall be inserted.’.

(50)

(Shri Pranab Mukherjee)

MR. CHAIRMAN: The question is:
“That clause 153, as amended, stand part of the Bill.”
The motion was adopted.
Clause 153, as amended, was added to the Bill.
Clauses 154 to 156 were added to the Bill.

166
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The First Schedule
Amendments made:

Page 62, line 24, for “section 115E”, substitute “section 115E
or sub-clause (iii) of clause (c) of sub-section (1) of section 112”. (51)

Page 64, after line 3, insert —
“(GA) on income by way of long-term capital gains 10 per

referred to in sub-clause (iii) of clause (¢) of sub-section cent.;”.
(1) of section 112 (52)

Page 64, line 4, for “income”, substitute “other income”. (53)

Page 65, after line 13, insert —

“(viia) on income by way of long-term capital gains 10 per
referred to in sub-clause (iii) of clause (c) of sub-section cent.;”.
(1) of section 112 (54)

Page 65, line 14, for “income”, substitute “other income”. (55)
Page 66, line 8, column 2, for “Rs. 10,00,000”, substitute “Rs. 5,00,000”. (56)

(Shri Pranab Mukherjee)

MR. CHAIRMAN: The Lobbies may be opened.
The question is:
“That the First Schedule, as amended, stand part of the Bill.”
The motion was adopted.
The First Schedule, as amended, was added to the Bill.
The Second Schedule was added to the Bill.
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Third Schedule

Amendments made:

Page 72, omit line 34.
(57)

Page 72, omit lines 39 to 44.
(58)

(Shri Pranab Mukherjee)
MR. CHAIRMAN: The question is:

“That the Third Schedule, as amended, stand part of the Bill.”

The motion was adopted.
The Third Schedule, as amended, was added to the Bill.
The Fourth Schedule was added to the Bill.

Fifth Schedule
Amendments made:
Page 74, line 6, for “G.S.R.62 (E)”, substitute “1. G.S.R.62 (E)”. (59)
Page 74, after line 12, insert— (60)
“2.G.S.R. In the said notification, in the Table, in 17th day of
163(E), dated S1.No. 199, against item (I),— March, 2012”
the 17"
March,2012 (a) for the entry in column (4),
(12/2012- ) the entry “Nil” shall be
Central Excise, bstituted:
dated 17" Substituted,

March, 2012]
(b) the entry in column (5) shall

be omitted.

(Shri Pranab Mukherjee)

168
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MR. CHAIRMAN: The question is:

“That the Fifth Schedule, as amended, stand part of the Bill.”
The motion was adopted.
The Fifth Schedule, as amended, was added to the Bill.
The Sixth Schedule was added to the Bill.

Seventh Schedule
MR. CHAIRMAN: Shri Rajendra Agarwal : Not present
Dr. Murli Manohar Joshi Not present.

SHRI BASU DEB ACHARIA : Sir, since the Government has announced the
withdrawal of the Duty on jewellery, I am not moving my amendment.
Amendments made:

Page 77, line 23, for “10%+Rs. 1218 per thousand”, substitute “Rs. 1463 per

thousand”. (61)
Page 77, line 29, for “10%+Rs. 809 per thousand”, substitute “Rs. 1034 per
thousand”. (62)
Page 77, line 30, for “10%+Rs. 1218 per thousand”, substitute “Rs. 1463 per
thousand”. (63)
Page 77, line 31, for “10%+Rs. 1624 per thousand”, substitute “Rs. 1974 per
thousand”. (64)
Page 77, line 32, for “10%+Rs. 1948 per thousand”, substitute “Rs. 2373 per
thousand”. (65)
Page 85, omit line 1. (66)

Page 85, omit lines 6 to 11. (67)

Page 86, line 15, after “tariff items”, insert “of headings 8601 to 8606”.  (68)
Page 86, line 16, after “8604 00 007, insert “and in all the tariff items of
heading 8607, 8608 and in tariff item 8609 00 00”. (69)

(Shri Pranab Mukherjee)
MR. CHAIRMAN: The question is:

“That the Seventh Schedule, as amended, stand part of the Bill.”
The motion was adopted.
The Seventh Schedule, as amended, was added to the Bill.
The Eighth Schedule to the Tenth Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to
the Bill.
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SHRI PRANAB MUKHERIJEE: Sir, I beg to move:

“That the Bill, as amended, be passed.”
MR. CHAIRMAN: The question is:

“That the Bill, as amended, be passed.”
The motion was adopted.

MR. CHAIRMAN: Hon. Members, eight new clauses have been added and eight
clauses have been deleted from the Finance Bill, 2012. Besides, as a result of
amendments adopted, certain additions and omissions have been made in the Bill.
I, therefore, direct that the clauses, sub-clauses and other items may be re-

numbered accordingly in the Finance Bill, 2012.
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17.54 hrs.

RIGHT OF CHILDREN TO FREE AND
COMPULSORY EDUCATION (AMENDMENT) BILL, 2012

MR. CHAIRMAN : The House may now take up item No. 24. Shri Kapil Sibal.
THE MINISTER OF HUMAN RESOURCE DEVELOPMENT AND MINISTER
OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI
KAPIL SIBAL): I beg to move:

“That the Bill to amend the Right of Children to Free and
Compulsory Education Act, 2009, as passed by Rajya Sabha, be
taken into consideration.”

... (Interruptions)

3t Yo PAR (HIem): FHURT FBIed, $9 9l b1 bl foram S| .. (2ram)

MR. CHAIRMAN: Let him only move the Bill for consideration.
SHRI KAPIL SIBAL: I have moved the Bill for consideration. It can be taken up
tomorrow.... (Interruptions)
MR. CHAIRMAN: It is fine. It will be taken up tomorrow. Let us take up the
‘Zero Hour’ now.

... (Interruptions)
MR. CHAIRMAN: The House stands adjourned to meet again at 11 a.m. on the
9" May, 2012.

17.55 hrs
The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, May 9, 2012/Vaisakha 19, 1934 (Saka).



